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B.P.TO, learned counsel for the 
respondents. The application is 
admitted. Call for the records. , ssue 
notice to show casue as to why 
appropriate interim order shall not be 
passed, returnable by four weeks. List 
the matter for orderon 8.1.2001. c—.--'-• 	

I 

In the meantime the operation of 
- 	

the impugned order 'of transfer bearing 

	

:- 	
, F.No. 	11_6/99_r5(ttI) 	dated 
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	 : 13.11.2000 transferring the applicant 

from Silchar to Delhi shall remain 
'Suspended. 
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representation 	submitted 	by 	the 
applicant. 
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10.1.2001 	Heard Mr S. Dutta, learned counsel 

for the applicant and Ms B. Dutta Das on 

behalf of Dr B.P. Todi, learned counsel for 

• the KVS. The respondents have not filed the 

written statement till now. Fou week further 

time is allowed to the respondents for filing 

of written statement. List it on 9.2.01 for 

orders. 

The interim order dated 7.12.2000 

shall continue. 

Vice-Chairman 
nkm  

	

28.2.2001 	 Four weeks time allowed toithe 
el4 

	

	 respondents to file written sttet. 

• List it on 28.3.01 for orders. Interim 

order shall continue. 

Vice-Chairman 
nkm 

,-• 

r(• 

I ,  

28.3.2001 Three Weeks time allowed to the respondents 

to Jle their return. The interim order passed on 

7.12.2000 shall continue. Mr- S. • arma, learned 
4, 

counsel or the respondents is requested to obtain 

the necessary instructions in the matter as to 

the vacancy position at Calcutta and any posibiIity 

o posting the applicant in the said post. List 

it 1or orders on 25.4.01. 

VChman 

nkm 

o 
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Written 	statement 	has been filed. 

Mr S. Dutta, learned counsel for the applicant, 

however, submitted that no copy has, so far, 

been furnished to him. Mr S. Sarma, learned 

counsel for the respondents, is to furnish a copy 

of the written statement within fortyeight hours. 

The applicant may file rejoinder, if any, within 

three weeks from today. 

Mr S. Sarma, who was asked to obtain 

necessary, instructions as to the vacancy position 

at Calcutta and possibility of posting the 

applicant in the said post, however, informed 

the Tribunal about its difficulty in posting the 

applicant at Calcutta. All these ipatters, however, 

shall be adjudicated upon in due course. In the 

meantime, the vacant post of Assistant at 

Calcutta under the respondents shall be kept 

vacant until further orders from this Tribunal. 

Let the matter be listed for hearing 

on 1.6.01. 

Vice-C hair man 

,. 	 nk m 

1.6.200 L 	The case is adjourned to 66.'2001 

for hearing in presence of learned couns 
for the KVS. 

BY order 

C-67?y 	
Ar 
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/,. 

IS .6.01 Heard counsel for the parties. 

Hearing concluded. Judgment delivered 

in open Court, kept in separate sheets. 

The application is allowed in terms 

of the order. No order as to costs. 

Vice_Chairman 
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CENTRAL ADMINISTRATIVE TRIBUNAL, GUWAHATI BENCH. 

Original Application No. 423 of 2000. 

Date of Order : This the 5th Day of J\ine, 2001. 

The Hon'ble Mr justice D.N.Chowdhury,ViCeOhairman. 

Sri Tapan Kumar Chakraborty 
Son of late Motilal chakraborty,  
Resident of Kanakpur Part-Il, 
Silchar-788005, District Cachar, 
Assarn. 	 • . . Applicant 

BY Advocate Sri S.Dutta. 

-Versus 

Union of India & ors. 	 . . . Respondents. 

By Advocate Sri S.Sarma. 

OR D E R 

CHOWDHURY j.(v.c) 

By an order dated 13.11.20003 spitants of the 

Kendriya Vidyalaya Sangathan including the applicant 

were transferred to different places. The applicant who Ncs 

ispee-t-ly serving at Silchar ie transferred to Delhi. 

The aforementioned order is assailed in this proceeding 

as arbitrary, discriminatory and contrary to the professed 

norms of the respondents. 

2. 	The applicant was initially appointed as a Lower 

Division Clerk under the Calcutta Regional Office of the 

Kendriya Vidyalaya Sangathan. Thereafter on his selection 

through departmental examination he was appointed to the 

post of UDC at Calcutta Regional Office. By order dated 

15 .9.95 the applicant was promoted to the post of Assistant S., 

and transferred to Slichar Regional office as such. He 

joined at Slichar on 31.10.95. In this application it was 

inter alia contended that service of the employees of the 

MI 

contd . .2 

M. 
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Sangathan I .e. teaching and non teaching are governed by 

the Education Code and Accounts Code of the Sangathan 

apart from various guidelines/circulars. The Sangathan 

has been issuing various transfer guidelines from time 

to time every year on adopting policy regarding transfer 

and posting of the employees. As per the guidelines issued 

for the year 1995-96, a person completing one year's stay 

at the same station was eligible to apply for transfer. 

Similar conditions were also incorporated in the transfer 

policy guidelines for the year 1996-97 and 1997-98. In the 

transfer guidelines for the year 1988-99 it was provided 

that a person applying for transfer should have completed 

minimum one year's service at his present place of posting. 

It was also provided that a person having completed 3 years 

tenure in North Eastern Region would be entitled to transfer 

to a place of his choice. The applicant on completion:iof one 

year at Silchar sought for transfer to Calcutta Regio!'lal 

office. According to the applicant though posts were 

available his case Was not consIdered without any reason. 

The applicant however continued to press the matter and 

submitted representation from time to time. The applicant 

similarly submitted representation before the authority 

for his transfer to Calcutta on completion of 3 years 

service on 30.10 .1998 • The applicant also submitted repre- 

sentation in the year 1999. para 10 of the Transfer Guidelines 

introduced by the Sangathan on 25 .1.2000 is reproduced below: 

1 (1) Wheretransfer is sought by a teacher 
under para 8 of the guidelines after 
continuous stay of 3 years in NE & hard 
stations and 5 years elsewhere at places 
which werec not of his choice, or by 
teachers falling the frovison to para 7 of 
these Guidelines, or very hard cases invol-
ving human compassion, the vacancies shall 
be created to accommodate him by transferr 
ing teachers with longest period of stay 

contd. • .3 
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at that station provided they have 
served for not less than five years at 
that station. provided that Principals tr 

who have been retained under para 4 to 
promote excellence, would not be 
displaced under this clause. 

While transferring out such teachers, 
efforts will be made to accommodate 
lady teachers at nearby places/stations, 
to the extent possible and admirils-
tratively desirable. 

In case where a vacancy cannot be 
kx created at a station of choice of 
a teacher under this clause because 
no teacher at that station has the 
required length of stay., the exercise 
will be repeated for the station which 
is the next choice of the teacher 
seeking transfer. 

Note : The transfers proposed under this 
rule shall be placed before a Committee 
consisting of Additional Secretary 
(Education) Chairman, Commissioner, Member 
and Joint Commissioner (Admn) KVS as the 
Member Secretary." 

According to applicant though he asked for such transfer 

after completion of his tenure his case was not considered 

and arbitrarily he was transferred out to Delhi which 

was not his choice. Hence this application assailing the 

aforesaid order as arbitrary and discriminatory. 

The respondents contested the case and submitted 

its written statement. In the written statement the 

respondents have stated that his case for transfer to 

KVS Regional office Calcutta could not be considered 

because of the disciplinary proceeding initiated against 

the applicant as far back in 17.9.1997. The respondents 
A 

also stated that his representation for modification of 

the transfer order was considered and same was turned 

down in view of the para 18(d) of Transfer Guidelines. 

I have heard Mr S.Dutta,earned counsel appearing 

for the applicant and Mr S.Sarma, learned counsel for 

the respondents respectively at length. Admittedly there 

is no dispute as to entitlement of a choice posting after 

completion of tenure in North Eastern Region. The policy 

contd. .4 
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guidelines as well as the education and accounts code also 

speaks of the policy of giving choice posting after ecinpie-

tion of the tenure at North East. There is also no dispute 

that the applicant completed his tenure at North East and 

there is also no dispute that there is a post at Calcutta 

Regional office • Mr S.Sarrna further referring to the written 

statement contended that in view of the pendency of the 

departmental proceeding against the applicant his case 

could not be considered for posting at Regional office, 

Calcutta. The disciplinary proceeding initiated as far 

back in 1997. The applicant submitted his written statement. 

The records pertaining to disciplinary proceeding were 

requisitioned by the IVS Headquarter. The applicant in 

fact assailed the proceeding before the High court in 

Civil Rule No. 931 of 1998. That Civil Rule is yet to be 

disposed of. In the aforementioned Civil Rule the High 

Court passed the following interim order : 

Heard learned counsel for the parties. 
Petitioner has approached this court 
for an order quashing departmental 
proceeding which has been initiated 
against him. 

It appears that the petitioner was posted 
as U4,Do Asstte he made certain note for 
the benefit of perusal by ..his superiors. 
In regard to advertising certain vacancies, 
the said note was to be finally approved 
by the respondent no.6, the Assistant 
commissioner. it was after his approval 
that the advertisement was issued and 
appointments were made. As per the charge, 
the petitioner is said to be guilty 
enlarging the age limit for recruitment to 
the post and have also enhanceing the 
number of vacancies. If, what is said 
against the petitioner is correct then 

L 	all the authorites including the respon- 
dents no.4 and 6 who were the relevant 
officers to finally approved should also 
have been roped in discharge. It also 
however appears that only the petitioner 
and another Class III Officer, namely, the 
Office Superintendent have been made 
answerable for illegality resulting in the 
iilgal,appointment. These alone would 

contd ... 5 
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not reveal the actual role played by 
the officers in making illegal appoin-
tments. The respondents are therefore 
under obligation to hold fresh, enquiry 
and intiate disciplinary proceeding a 
against all the persons concerned 
inclikding the officers who were respon-
sible for talking the final decision 
according terms of the advertisement. 
Till it is done, the peoceeding intiated 
against the petitioner shall remain 
Stayed.TM 

The aforementioned order is still continuing. It has been 

stated that no action so far were taken by the respondents 

for initiating any proceeding against those respondents. 

Some of the officers involved in the case have already been 

retired and respondent No.6, the then Assistant Commissioner 

was promoted to the post of tputy Commissioner and there-

after to Joint Commissioner and at present he is holding 

the post of Joint Commissioner in the Headquarter. The 

nature of the proceeding 4s reflected in the aforementioned 

order of the High Court. The materials on record did not 

indicate that the records of the proceeding are in Calcutta 

Regional office. In such a situation the plea that was 

taken by the respondents for not considering the case of 

the applicant for a choice posting of the applicant at 

Calcutta cannot be a valid reason. Para 18(d) of the transfer 

guide line also cannot stand on the way of the respondents 

to consider the case of the applicant for a choice posting. 

In the circumstances the impugned order dated 29.1.2001 

rejecting the representation of the applicant cannot be 

sustained as lawful. For all the reasons stated above, the 

respondents are accordingly directed to re-consider the 

case of the applicant for his posting at Calcutta on the 

basis of his representation so far filed by the applicant 

in the year 1999-2000 and as per the policy guidelines 

H without being influenced by the pendency of the departmental 

coritd • 



proceeding mentioned in the written statement. 

The application is allowed to the extent indicated. 

The interim order dated 7.12.2000 and 25.4.2001 

passed by this Tribunal shall remain operative till the 

completion of the above exercise for posting him against 

the vacant post at Calcutta. 

There shall, however, be no order as to costs. 

D.N.CHCWDHURY 
VICE CHAIRMAN 

NOU 
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IN THE 

GUWAHATI BENCH 

(An Application under Section 19 of the Administrative 

Tribunals Act, 1985). 

O.A. No._'J2OOO 

BETWEEN 

Sri Tapan Kumar Chakraborty 

Son of Late Notilal Chakraborty 

Resident of Kanakpur Part - II 

Silchar-788005, District- Cachar 

Assam 

Applicant 

-AND- 

1. Union of India 

Through the Secretary to the 

Government of India, 

Department of Education, 

New Delhi-110001, 

2, 	The Commissioner, 

Kendriya Vidyalaya Sangathan 

18, Institutional Area 

Sahid Jeet Singh Marg 

New Delhi-110016, 

3 0  The Joint Commissioner (Admn,) 

Kendriya Vidyalaya Sangathan 

18, Institutional Area 

Sahi4 Jeet Singh Marg 

New Delhi-110016 

Contd... 
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The Chairman 

Kendriya Vidyalaya  Sangathan 

18 Institutional Area 

Sahid Jeet Singh Marg, 

New Delhi-110016, 

The Assistant Commissioner 

Kendriya Vidyalaya Sangathan 

Silchar Regional Office, 

Hospital Road, 

Sjlchar788005 

Assam 

....Respondents 

DETAILS OF APPLICATION 

11 	Particulars of Order(s) against which this pliqa 

 is made 

This application is made against the order dated 

13.11.2000 issued by the respondent No. Z tnansferring 

the applicant from 5ilchar to Delhi in total violation 

of the existing transfer and posting guidelines of the 

respondents without considering his case for posting at 

his place of choice (i.e. at Calcutta) upofl completion of 
tenure of 3 years in North Eastern Region, 

2, 	Jurisdiction of the Tribunal : 

The applicant declares that the subject matter of 

the application is within the jurisdiction of this Honsble  

Tribunal. 

3. 	L.tmi tation : 

The applicant further declares that the application 



is within the limitation Prescribed uder Sectioji 21 

of the Administrative Tribunals Act, 1985, 

	

4. 	Facts of the Case : 

4.1 That the applicant Is a citizen of India and as 

such entitled to the rights and privileges guarantée 

under the Constitution of India, 

	

4.2 	That the applicant initially joined in the 

Kendriya Vidyalaya Sangathan (for short Sangathan) as 

a Lower Division Clerk and was posted under Cautta 

Regional Office. Thereafter, he was appointed as Upper 

Division Clerk on his selection through Departmental 

Examination and was posted at Ca&utta Regional Office. 

,24 
was in pursuance of an order issued under Memorandum  

No. F.2_17/95.Kvs(EsttI) dated 15.9.95 that the applica 

nt was prornote to the pOst of Assistant and was trans-

ferred to Silchar Regional Office. Accordingly, the 

applicant joined at Slichar on 31.10.1995 in compliance 

of thé said order and has been working thereat since 
then. 	- 

That the applicant states that the services of 

the employees of the Sanga 	
(teaching and non teaching 

are governed by the Education Code and Accounts Code of 

the Sangathan apart from various 

The Sangathan has been Issuing various transfer guide-

lines from time to time every year on adopting Policy 

regarding transfer and Posting of its employees. Although 

the transfer guidelis are sometimes Issued in respect 

of the teaching staff but they 
are 

also made applicable 
to the fl°flteaching staff and therefore there is no 

Cofltd.. 

T4 
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separate guideline regulating transfer and posting 

of the non-teaching staff. 

	

4.4 	That the applicant states that as per the 

transfer and posting guidelines of the year 1995-96, a 

person completing one year's stay at the same station 

was eligible to apply for transfer. Similar condition 

was also incorporated in the transfer-posting guidelines 

of the year 1996-97 and 1997-98. In the transfer and 

posting fuidelines of the year 1988-99 it was stipulated 

that the person applying for transfer should have 

completed minimum one year's service at his present 

place of posting. It was hwever, provided in all the 

aforesaid guidelines that a person having completed 

three years tenure in North Eastern Region would be 

entitled to transfer to a place of his choice. 
* 

The applicant does not annex herewith the  

copies of the above circulars for the sake of brevity. 

I-Ie, however, craves leave of the Hon'ble Tribunal to 

refer to rely upon and produce the same at the time of 

hearing of this application if need be. 

	

4.5 	That in the above background, the applicant, 

on completion of one year's stay at Silchar w.e.f, 

30.10.1995, applied to the respondents seeking his 

transfer to Caclutta Regional Office. It may be stated 

that at the relevant time there were vacancies at 

Calcutta Regional. Office, Zxxz and the applicant could 

be accommodated without any impediment. But surprisingly 

his prayer for transfer was not Considered Without any 

cogent reason. However, the applicant continued to press 

CQfltd... 

—FC40W ~Clr. 
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on the matter through representations. It may be perti-

nent to mention here that earlier there was no tenure 

fixed for the Group C employees posted to serve in N.E. 

Region. Moreover, the employees upto the level of Group 

C were usually appointed in the same place upon their 

promotion/selection. In this view of the matter, there 

was no impediment on the part of the respondents to 

transfer and post the a plicant (who is basically recrui-

ted at Calcutta) to Calcutta Regional Office. But,nothing 

favourable was done and his representations remained 

unattended without any reason. 

4.6 	That as stated above, all the transfer guidelines 

issued by the respondents contained a provision permi-

tting transfer of the employees to a place of his choice 

on completion of tenure of 3 years service in N.E. Region. 

In this view of the matter, the applicant finding no 

other alternative, represented to the respondents vide 

his representations dtd. 8.9.98, 14.12.98 and 23.12.98 

seeking his transfer to Calcutta Region al Office on 

completion of 3 years tenure on 30.10.98. But the prayer 

of the applicant fell into deaf ears of the respondents 

and consequently nothing was done. 

4.7 	That the applicants states that the Accounts Code 

of the Sangathan specifically provides under its Appendix 

24 that on completion of tenure of 3 years of service, 

the persons would 	osted to the place of their choice. 

It is stated that the provisions of the Accounts Code are 

equally applicable to ..all the employees of the Sangathan 

and therefore the applicant is entitled to the benefits 

given under the code. Situated thus, the applicant again 

Contd... 
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represented to the respondentto 

get transfer to his place of choice in terms of the 

provision as provided under the Accounts Code as well as 

the transfer guidelines of the respondents for the year 

1999-2000. But to the utter shock and surprise of the 

applicant, his representations dtd. 6.7.99 and 30.7.99, 

amongst others, remained XKXXtX=I unattended and 

consequently his prayer for transfer to Calcutta Regional 

Office was not considered favourably in spite of the fact 

that there were vacancies available. 

	

4.8 	That on 25.1.2000, the respondent Sangathan has 

issued a fresh transfer guidelines in respect of Kendri!! 

Vidyalaya Employees for the year 2000-2001. The ii'istant 

guidelines has been issued in supersession of the earlier 

guidelines/orders on the subject. The said guideline 

contains various provisions regulating transfer and posting 

of the employees of the Sangathan. The para 10 of the said 

guidelines proved that where a person seeks his transfer 

to a place of his choice under the provisions of the ins-

tant guidelines on having completed ,€ 3 year's continuous 

stay at N.E.Region, his case should be considered and 

if there is no vacancy at such place, vacancies shall be 

created by moving out the person having longest period of 

say. 

A copy of the aforementioned transfer guideljne 

is annexed herewith as Annexure_i. 

	

4.9 	That immediately after coming of the abovaientjoned 

guidelines, the applicant submitted representations to the 

respondent authorities seeking transfer to Calcutta in the 

light of the provisions contained in the transfer ejuidelines 

Contd... 

i4 	. 
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f or the year 2000-2001. But, like the earlier occasions, 

this time too, no favourable action came his way. In 

such a situation, the applicant submitted a representa-

tion on 10.7.2000 to the Department of Personnel & 

Training under the Ministry of Personnel, Public Grievan-

ces and Pensions, Govt, of India,who in turn took up the 

matter vide letter dated 26.7.2000 with the respondent 

	

no, 	requesting the letter to take appropriate action 

in the matter. But even thereafter nothing was done, In 

XIMN such a circumstance, the applicant badly filed a 

representation on 26.9.2000 to the respondent no. 

seeking his intervention in the matter and praying for 

favourable consideration of his dase in the light of the 
existingguidelines/circulars etc. governing transfer 

and Posting of the employees of the Sangathan, 

Copies of the representations dtd. 17.4.2000, 

28,6,2000, letter dated 26 .7.2000 and represen 

tatjon dated 26, 9,2000 are annexed herewith as 

Afles_2, 3,4 and5 respectively. 

	

4.10 	
That the applicant states that suddenly thereafter 

the Senior Administrative Officer has issued an order 

vide No. F.No.11_6/995(EsttI) dated 13.11.2000 

thereby transferred the applicant amongst others from 

Slichar to Delhi. The applicant received the same order 

on 15.11,2000 and immediately after receipt of the same 

represented to the CoIrunissjoner, Kendriya Vidyalaya 

Sangathn as well as Vice_chairman, 
KVS vide his repres 

entations dated 17.11.2000 and 21.11,2000 respectively. 

While represethq against the impugned order of transfer, 

specially made a prayer seeking his transfer to Calcutta 
Regional 

 °ffice in terms of the guidelj5 of the traEsfer 
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and posting policy of the respondents for the year 

2000-2001. The said representations have not yet been 

disposed of by the respondents tiii filing of this 

application and consequently the applicant has not been 

relieved from Slichar Regional Office in pursuance of 

the impugned order dated 13.11.2000. 

Copies of the order dated 13.1:1.2000 and repres-

entations dated 17. 11.200 and 21.11.2000 are 

annexed herewith as Annexures-6,7 and 8 respect- 

ive 

4.11 	That the applicant states that since his 

appointment/posting to N.E. Region in terms of Memorandum  

dated 15.9.1995, he has been serving in the Region with 

all honesty and sincerity and devotion and to the satis-

faction of the authorities concerned. It is reiterated 

that since his posting to N.E. Region he has been 

requstjng for his transfer to Calcutta in terms of the 

transfer and posting guidelines of the respondents but 

the respondents did not pay any heed to the prayer of the 

applicant in spite of the fact that there were clear 

vacancies since September 1995 to 1997 at Calcutta. it 

may be pertinent to mention here that although there 

were vacancies at Calcutta from 1998 to February, 2000, 

the said vacancies were kept unfilled denying the applicant 

his due claim even after completion of his tenure in N.E. 

Region on 30.10.1998 without any justifiabjereason It 

is further stated that Since February 2000 till date 

there is another vacancy at Calcutta where the applicant 

can Suitably be accommodatedbut the respondents has acted 

Contd.. 
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in utter disregard to the prayer of te 'ppljcant by 

transferring one Sri P.S.Sharna, Asei$anti'rornLucknaw 

to Calcutta and thereby has filled up one of such vacan- 

-cies. The applicant states that the said Sri P.S.Sharma 

has not yet joined at Calcutta and as such the vacanay 

has not yet joined at Calcutta and as such the vacancy 

is still available against which his case can be considøted. 

It may not be out of place to mention here that the 

Kendriya Vidyalaya Sangathan vide their instruction No *  

r..20..65/77.Kvs(ss) dated 6.10.97 as intimated all the 

Regional Offices to the effect that in case wy staff/ 

employee do not join to his respective post and the post 

remain, vacant for a contiauous period of 90 days then 

the person would not have any claim to that post as a 

matter of right and in that event the post may suitably filled 

up by appropriat. candidate. 

The applicant is not having a legitable copy of the 

said order and as such is unable to annex $ the same with 

this application.Theraf'ore the Hon'ble tribunal be pleased 
to direct the respondents to produce the said copy of the 

order before the Tribunal at the time hearing. 

4.12. 	That the applicant begs to state that in view of 

exercise of his choice in accordance with the existing 

guidelines of the Sangathan after serving in the N.E.Region 
as 

for more than the tenure period,he is entitled/to right to be 

considered and transferred to his place of choice at Calutta 

in terms of the transfer and posting guidlines. The Respondents 
are reqiired to scrupulously bbserve the guidel*aes while order* 
—ing thnsfer and posting*  Out the Reapondenteappear to have 
given a complete gobye to the guidelines and arbitrarily trane 
"?erred and posted the applicant to Delhi Not only that the post 
at Calcutta is also sought to be filled up by another person 
The entire action of the Respondents is in information of the 
euidelines,arbitrary and malaf'ida.The impugned order therefore 
is liable to be struck dawn. 

Contd.10 
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is therefore liable to be 

	

4.13 	That what have been narrated above, it is 

apparent that the respondents have meted out differential 

treatment to the applicant without any justifiable 

reason or objective criteria, in view of the fact that 

the applicant has been continuously making his request 

seeking his transfer to Calcutta Region in terms of the 

existing guidelines of the Sangathan. There was no 

earthly reason on the part of the respondents to reject 
are 

the claim of the applicant. The respondenttherefore 

duty bound to justify the reason before the Hon'ble 

ribuna1 in this application. 

	

4.14 	That the applicant begs to state that since 

30. 10.95 he has been working at Regional Office, Silchar 

with full satisfaction to his officers at all levels. 

During last five years his ACRs were reportedly very 

ggod for three years and excellent for two years.. He 

has been applying for his transfer from, 1996 in every 

year for Posting to Regional Office, Calcutta and 

considering the genuineness of his case and the sufferings 

undergone by him all the Assistant Commissioners reco-

mmended his case for transfer to Regional Office, Calcutta. 
As 
 per the transfer and posting guidelines from 1989-90 

and 90-99, on completion of period for one year many 

employees of Group C and D category were transferred and 

Posted to their choIce place. But the transfer of the 

applicant to Reg1ona..offj 	
Calcutta against clear 

vacancy was denied. The applicant has submitted various 

representations Since 6.11.1995 to 26,9.2000 to the 

authorities concerned seeking favourable COnsideration 

Contd,.. 
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but to no result. It is pertinent to mentim hertIat 	I 
3nc the Director, Departm8nt of 

Ministry of personnel and public Qrievance and Pensions 

vide his letter dated 17.7.2000 and 26.7.2000 issued 

in response to a representation riled by the applicant, 

also reqiested the respondents for appropriate action 

regarding his transfer to Calcuttabut nothing has been 

done and neither of the representation submitted by the 

applicant to the higher authorities (Respondents) have been 

disposed of due to unknown and inexplicable reasons. 

The impugned order therefore suffers from malice in law 

and malice in fact. 

4.15, That duiing the year 1995-2000 as many as 500 

persons who had been transferred to their choice of place 

in terms of transfer and posting guidelines for the year 

2000-2001 but the case of the applicant has surprisingly 

been single out and not considered. It is stated that 

in terms of Article io(i) and 10(3) of transfer guidelines 

for 2000 9, thousand of employsesuho have completed three 

year tenure in NR have been transferred to their choice 

place on request even by creating vacancies at the choice 

of their places. During the period of 1991-1999 the 

following anployees of Regional Office, Si].char were 

transferred from NER to their choice plase on request. 

	

Sl.No. Nane & Diesignation 	Posted at 	Transferred to 
NER u.s.?. 	Choice station 

-- 	 in thear. 

1 1 	Shri 86 D.Babu, A/Asstt, 31.7.84 	B8SR 	30.9,90 

Shri R..Sharma,—do— 	17.11.86 

Shri V.K.Paney —do— 	3.9.05 

Sri S.Raju, 	—do— 	24.4.90 

5, 	Sri Balaji Rao,Supdt.(Ac*n.)26.6.1 

Jaipur, 8.2.99 

Ahneda— 15.5.92 
—bad. 

—do-. 	27.8.93. 

8BSR 	27.3.3 

C on td. • 12 

v; 

-- 
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Shri S.B.Chaturvedj, 
A.C. 

Sri Prem Kumar,1/Asstt. 

8 	Sri G,D.Sharma,A.C. 

9 	Sri S.S.Sharma, A.O. 

10 Sri Monorajan Kar, 
L.D.C. 

FT 

4it. 2T3 	J 
27.292 	JabaIpur z 05.5 

i 	 3nc 	j 
12.4.94 GuwahatC 23.2.96 

07.95 	Bhopal 	4.4.96 

14.2.94 	Ahmedabad 3.11.98 

7.3.94 	Patna 	9.6.99 

	

4.16 	That in terms of article 10(1) of transfer and 

posting guidelines 2000 vacancey is to be creted only 

to accommodate employees for NER on completion of their 

fixed tenure. The applicant applied for his transfer to 

Regional Office, Calcutta only on having completed his 

fixed tenure in NER, therefore no other employee can be 

posted to such vacancy/post on transfer specially created 

in supersession of the duedclaime of the applicant. But 

surprisingly 5hri R.K. Rastogi, Assistant of Regional 

0ffice, Delhi has been transferred to Regional Office1  
Calcutta  with a view to deny the claim of the present 

applicant out of vindictiveess attitude of the responden- 

ts. It is therefore evident that the respondents are 

acted in total disregard to the existing guidelines 

governing the transfer and posting of employees of the 

5angathan as well as to the claim of the applicant. Such 

action of the respondents is wholly unjustified and 

unreasonable and therefore liable to be 

declared void. 

	

4.17 	That it is a fit case for the Honble Tribunal to 

interfere with the impugned order of transfer and Posting 

dated 13.11.2000 in Protecting the rights and interests 

of the applicant and to restrain the respondents from 

giving effect to the impugned order of transfer and 

-7-+', v'- , ar-~"04- 
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for 

posting dated 13.11.2000 till the cas 

 transfer is considered to his choice place i.e. at 

Calcutta. 

4.18. That this application is made bonafide and 

for the cause of justice. 

5. 	Grounds for relief(s) with legal provisions $ 

50 1. 	For that the impugned order of transfer and 

posting dated 13.11.2000 is illegal and liable 

to be set aside. 

5.2. 	For that the applicant having completed more 

than five years service in I1.. Region i.e. more 

than the tnurô period has acquired a valuable right 

for his choice posting at Calcutta in conformity with 

the transfer and posting juidlines. 

5.3. 	For that in view of the transfer and poeing 

guidelines, the respondents are duty bound to 

observe the saiie scrupulously and consider the case of 

the applicant for his choice posting at Calcutta but 

that having been violated, it has rendered the impugned 

order bad in law and therefore liable to be set aside. 

5.4. 	For that the impugned order has beqi issued in 

somplete desregard to the provisions laid down in 

the transfer and posting guidelines of the Sanga.. 

—than for its employees for the year 20002001.afld  as 

such the impugned order is liable to be etrusk down *  

at the impugned order has been issued with 

erior motive and mala fide intention to 

3 the applicant with a view to deny his bong.. 

claims of choice station posting at Calcutta. 

Contd. 14 
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5.6 	For that the applicant having duly exercised 

his option seeking posting at Calcutta since 

long back i.e. from 1996 0  is entitled to be 

posted at this place of choice in terms of the 

transfer and posting guidelines on completion 

of fixed tenure in N.E. Region. 

	

5,7 	For that the respondents have meted out a 

hostile discrimination to the applicant in not 

considering the case for posting at his place 

of choice while instances are at gallore who 

are similarly situated persons were favourably 

COnsidered, 

	

5.8 	For that in any view of the matter, the impugned 

order of transfer and posting is bad in law and 

is there liable to be set aside and -  quashed. 

Details of remedies exhausted : 

T
hat the applicant states that he has no other 

alternative and other efficacious remedy than to file 

this application. Representations through proper channel 

were submitted by the applicant but no favourable action 

has yet been taken by the respondents. 

Matter.2trevjou$1y filed 

of the Tribunal or any other authorj. 

The 
applicant further declares that he had not 

Previously filed any application, writ petition or suit 

regarding the matter in respect of which this application 

has been made, before any Court or any other authority or 

any other Benth of the Tribunal nor any such application 

writ Petition or suit is Pending before any of them. 

M~a 
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8. 	Reliefs 	 3G 

Under the facts and..cjrcurnstances of the case 

the applicanti prays that Your Lordships would be 

pleased to issue notice to the respondents to show cause 

as to why the reliefs sought for by the applicant shall 

not be granted, call for the records of the case and on 

perusal of the records and after hearing the parties on 

the cause or causes that may be shown, be pleased to 

• 	grant the following relief(s) : 

8.1 	
That the impugned order of transfer issued under 

letter No.P.No.116/99Kvs(EsttI) dated 13.11. 

2000(Annexure6) transferring the applicant from 

Reginal Office Silchar to Regjonai Office,Deihj 

be set aside and quashed, 

	

8.2 	
That the respondents be restrained from relieving 

the applicant from duty from the 

Regional Office, Silchar till disposal of this 

application or till the case of the applicant 

for transfer to his choice place is considered 

	

8.3 	COSts of the Aplicatjon 

	

8.4 	
Any other relief/reliefs to which the applicant 
IS 

entitled to under the facts and circumstance 

of the case and as may be deemed fit and proper 

by the Hon'ble Tribal. 

9. 	Interim 
 

turing the Pendency of this application the 

applicant Prays for the following relief(5) : 

9.1 	
That the respondents be restrained from filling 

up the existing vacancy available at Calcutta 

Contd... 
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the applicant. 

9.2 	That the respondents be directed not to disutrb 

the applicant from his present place of postIng 

i.e. at Regional Office, Sidchar till disposal 

of this application or thh case of the applIcant 

for transfer to his choice place is considered. 

 

That this application has been filed through 

Advocate. 

Earticulars of the I.P.O./Bank Draft : 

I. 	1.700./Bank Draft No. 

ii. 	Date of issue 

I.P,/Bank Draft xxX issued 
from 

iv. 	I.P'.O./Bank Draft payable at 

80 
: 

j e LCJtJ4 

G 

12. 	List of enclosures 

As stated in the Index. 

Verification 

ccvJi. 
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VERIFICATION 
• 	

• 1-. 	•- 
L ••• __ 

I. Shri Tapan Kumar Chakraborty, son of Late 

Motilal Chakraborty, aged about Jt5 years, resident of 

Kanakpur Part-Il, RIxtxI9txSilchar, District-Cachar, 

Assam, do hereby verify and declare that the statements 

made in paragraphs 1 to 4 and 6 to 12 are true to my 

knowledge and those made in paragraph are true to my 

legal advice which I believe to be true and I have not 

suppressed any material fact. 

And I sign this verification on this the 6th day 

of December,2000. 

14 
S ignature 
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TRANSFER GUII)ELINES 	 I 

lii SUpCtSCSSIOU of existing gwdclincs/ordcrs on the subject, it has cen decided 
that tansicts in the Kcndriya Vidçnlaya Sangathan will hercafler bic made as far as 
pi acticahlc in acoidance wtth the gtidclincs indicated below: 

L 
2. 	In these guidelines unless the context otherwise requires: 

i) 	"Conunissionci" means Cmrnissioncr, Kendriya Vidyala'a Sangathan including 
any officer thcics.f who has been authorised or delegated to exercise all or any of 
the ftO\VCFS and fincionsl tite Cônmissioner; . 	 r- 

u) 	Pctrmance means 	 I 
I 	i 

4 Whcrc the Annual Co ifidential Rpoti(s) is/arc avaita 1c in IV 
Regional ollicc, the tsses nent of. teacher as refle ted itj1J Annual 
Confidential Iiport for. tlI last three 1 ycars preccdin the y,ëjn' whicl 

	

ttimIcrs arc tkn up 	.1 
I. 

1. 

Whert the Anmial Confidentihi Repoil(s) for last three years or any of the last 
thi cc 'cavs is/ni c nut fiva 

1  0144 in thc.iiccrcd t,tcgmnt Omec Ior1whatever 

reasoiL the assessment by the Assistant Commissioner or 	Regibn Ii 0111 

vhcrtransfer is being sbught on thc work and conduct of ih teachcr ir th4e 
y(ar(s) in rcspct bfthihi this ACR(s) is/arc not available. 

"Sahgathnn" nlcañstlle Kcntria Vidyalaya Sangathan. 

	

Ii 	I 
"Service" means the pcnod duting which it PCFSOU hitis been holding charge 011bc 
post iii the Snugni hitii oll a tiuli'  

v) 	"S(atioti' Ifle8tS ntiy pinC om % gI(up 01 ilaccs within all Ian aggkmcrntion. 

vi) 	"Stay" means service a a station excluding the period or periods of COliIiflhIC)tlR 
absence from dtmticscxceding JO days (45 days in case i N.E. Region, Si:kim 
and.A&N ls!ands)t a frtcl1 hther than on taining or vapation. 

mm) 	"I t'ac hem incnnq all categot mic or lcnchei s in the cniphoynioi,i o( angnthan nd 
1,61C11106sVice-I'm ihcipals and l'riicipals but does not include Education OlTcr 
andabovc.t.' 	 •1 	'. 	 1 	 , 

/
uui) 

	

	I enuic' mc ntis a 1  ontunuos stay f three years n North C sternRegion, 	l 

isIa 	dlstedsions (Note Wh!Iëm alculating the 
afiucsnid stay of tIied ycirs the pcnod or criods of continiiois abscncei  fforil 
(h'cs cxccc(hing ihirty day (45 days in dase of .E.Region, Sikkim and A&?4 	T 	I 
Islandc) at a stretch othqr thaiion,niatcrnity lcavC, training or vacatiok shail bb  

• 	excludcd. 	 V 

• 	
1 .1 	 ______ V 

	

• 	.••. ............... 

• 	

V 

- 	 ••V 	
'V 

1. 

!H1 
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ix) 	Yea,'" i neans a period of 12 months Commencing on I t_priI i 	
I 

I Juless I he COntext o(hctviisc iiidica(cs: 	 •. 	- 	- 

words' importing tile singular number' shall i iclude pRiral number and 
ViCC-vCrsa 

words importing the masculine gender siall include the ciin;nc gender. 

In terms of thcir all India transfer liability, all the employees of l'.K VS are liable 
to be transfcricd' a

t any time depending upon the adminitrative cigencies/grounds; 
organisational reasons or Ofl request, as prOV!ded in theseguidelinc. The dominant 
consideration in effecting transfers wiil be administrative exigert:'ics/grounds and 
organinionaI reasons including the need to maintain continuity, unintrupicd academic 
schedule and quality of tetching and to that extent the individual inleu;1/rcqucst shall be 
subservient. These no mere guidelines tofacilliatc the realization Of,,4)jcciives as spelt 
out earlier. Tansfers cannot be'clamcd as of right by those making reqstsInor do these 
giuidcl incs 'I titqnd to con icr any such right. 

. 	The maximum pridd ots, 61-vice at a station shall generally not ixceed three years 
in the case of Assistant'Cmmissjbners and' five years in case of I'i..cipals/Education 
Officcis. They sic, ho evcr, liable to be iransferred c'cn b4t'c ompletion of the 
a foresaid period: depending up 	ornisationál interest or adniinitrati ye exigncic etc. 
Principals with ootslandi ig rec& 

u 
 d it Lcrrns of their perfornance as reflected iii ACRs and 

CBSE results may be rUaineJ in a Kcndriya Vidyaaa even afler, cnmpleti4n of five 	t 
ycaus as aforesaid to piomoteje cellncc in the Vidyalaya 

Apart from others, the following would be administrative grouflds for transfers. 

A teacher is liable to be transferred on the recommendation ' 'he Principal and 
the Chairman of the Vidyalaya Management Committee of, the' Ken1riyp 

K. Vidynlnya.. 

 
Transfcr.dfspoueofA Principal to a Kendriya Vidyalaya at th(- station where the 
Principal is workink or nearby, but not the Vidyalaya where he is a Principal. 

A,iThr rta P$Nil)lo, tho rnumiuuul transfers may be made during ummcr vacations, 
however, no_trniusfcrsxccpt_those on the following gi:purds shall be made after 

L August 

-. 
. 	OranisationaIjmcasons. ndnii,uistraiivc irounds aud caaes covcrcd'hy para 5; 	' 

Tuansf'cr On hccoulit of death of sj;ousc or serious iilllle, ,,s when it is 
I 
 1hot 

prncIicat41 to (efcr the transfer till next year without causing srious dangd to th&j 
life of the teacHer, his/her spouse and sonJdaug1ter. 

 

I 	.L 

1 	
, 	I, 	•:i. 	

' 
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tf-,""Xerl as provided in pain 12, 

1 	Pt tot it y tot Ii arifers on re(luest shall follow the (lcccrlding ord r of combined 
v('i)titapc to he ca len lated in let ms. cnhil lenient poin 1ts for organisat lonal 

I caSOIis/!Iiter esis as also the imhi'iduM ticeds and rcqucst of the (c< chcrs seeking Lr. usl'crs 
iii acco,(lal)cc with para 8 below 

I'I ovid ed iiiit I tans fers SQIIhit Oil account Of (lCth h of SOUSC wjthI a f)CI md of 
('a is of dent h and mcd cal grounds as per para 9 will bc placed en bloc highcr I han 

othic:s listed in pata 8 ol'these (;uiticliries. 

8 ( i  ) 	( )Iganisnl tonal i casons/ilitet eM shall be classi lied and assigned entitlement points 
/ 	as unde,1 : 

a) 	l'i atisler hmo ni 6cCs w hici c lciui'c 	 20 
is involved (see pain 2(viii) olthese 
(iuidclins) 

(U) 	Pcifuriija nec: 

RA1JN(; OF l'I:Iu'(),(r1AN('F; 

VeIV Good 	
6 W each yen 

•4 for Cacli ycat Average 	
4 	 0 for each year 

1. Jitsat ishmi t 	
(-) 10 for each yc& 

Needs (lçItte(l by .t lie 1hliowj,i icasons shall he assigned eat itlmcnt poit 
Is as veti agnhlisi each 	

I 

• 	 6 	
I 	

. 

S No 	Pl:As( )NS/(JRO(JNI) 	 IiNTlFLEMlNi 	 • 
P()l NFS 

* 	A 	hiliiid and otthopaedicahly 
 

liaiidicappcd I ) (' I SOIlS, The SI nlldnr(Js 
olphtysical lin(l Cllf) wl I he i lie SnIic 

• 	as g)rcsctibcd by tlic Govt. of India 

(or sanction of ('onveyaaceallowance 

Ft 	$lO()S1i .S! 

(i) 	Vhteie Spouse is a 	 20 
Saugat bait employee. 

a 

F! 
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Witci (' sI)otU;c is a ('cliii al 	 I 
( '(I'CIllllICltt 

\\'Iicic spnisc is an ciltJ)hiycc 
oi iltltOifl)IflOulS 1i6(Iy or PS(J 
t aider Central ( o/Cu'uimCnt 

• (iv) 	Whet c spouse is an cilIoycc 	 12 
ol SI ate ( IOVCI ii nicilt 1)1 its 
8ttt(Ili)tflO( IS hOtly or IS I,) 

(v) 	011 ,161 .  lit!i 	It)I  ISC ct SC 	
: 	

0 

Note br 'Spntic (ns s' : 

• The aloiosaid 1 uii-wi11j, 	wtdcd oudy wlicrc the tea her sceks translr I( a StaIiof 
(a) Ot lieu I hati 'I he OtiC where he/she is currently posted Ind (b) whet c his/her spouse is 

• posted or' ncatby. This condition, i.e. (b) will, howvcr, not apply in it ose aseswlicrc 
the siousc  ol the teacher is posted to a non-family station provic.d the transfer is 
S( ought II) a place neat est to the station where his/her spouse is posted 

t 	
.• 	 I 

( '. 	It ititnaut icd/divot ccd/tidicialty 	 12 

sepal aled/widoweol Indies 

I). 	( euict al Cases vhielt ale not 	. 	 10 

COVCI cii by A-( ' aIOVC, 

Stay at the stat iou horn 	 1 for each year of 
vIieu c the t ritsisliu is heing 	 stay cxcce(ling t h t, 

sought; 	 yeflis SUbjCCt to a 
inaxininin of2O pointS 

I ... .. ... I 
.dt Ilul 	VIIJ II(IVL 

It' 	ihiun 2 y(4uslo)tclIuc 

9. 

 

or the purpose of calculation of entitlement points in rçspecl ol ncdical grounds 
as' inent ioiicd ill the l'u'v'iso to pflra 7 of these GuidcIincs, such ilhncssd of ,  teacher 

• liiuisel'/hcu sdl of Ink/her poUsc aid dependent son/daughter alone as 'nay, be precribcd 
' by thCornnunisionr vilbe:considred ashicdical groundfor ttansftr. 

Note: 	A son will hc deemed to be dependent till he starts earning or attairs the age of 
25 years, whichever is earlier or cutTers from permanent disabilijy' of any kind' 
(physical or mental) irrespective of age limit. A dughterw'!ue deemed :o be 

• 	 (It'pcul(ictlt till site stat'is cat fling or gets ninr icd ispccvc 	age hinit. 	- 

• 	 I  

I 

'a 



H 

	

10(1 \\\hcrc ti )str j.q 	by a teacher undcr para 8 01 tIle 	urdcliiics • aflcr 
•  and 1  rsclSchcrcatps 

'hich cid not ofiis hoicd or;by tehchers falling uider the Proiso to para 7 of 
tllcs;(4idelwcs 4r very }ial cases InVolving human cornpacsIor, the vacaric tia1l he iCrchtC4f 	nmrno1a him by tta 6s 1crri , i teachers with loiidst per'u1 •  

of slay at .!hat station piovidod they have scrvcd tbr not lcss than veyarsa( thpt 
taion. Pi'ovulcd that Principals who have been retained under pal -a 4 to Promocj 

	

• 	Cxccllcncc, wotild not be displaced under this clause. 

(2) 	
While transferring out such lcchrs, clThrts will be made to Ccoflitnodatc lady 

	

• 	
teachers at near by plaes / statiois, to the extent possible an I administratively 

	

• 	
I 	

- 	 j ,, cases vlic, a V1C8flC C8flflt bC created at a statid Of CIJOcC tif n tctch'r wdet this elaus because ,n teacher' at that station has the required length 01 stay. the excicisc vil the fcpcatcd for the station which is th seeking tr ali.st j 	
e next choice of the teacher :. 

Note. ilic traristrs proposed tinder this rule shall be placed bfore a Conimittec 
consisting 01 Addit ional—Secrctaty (Education) Chairman, Comthjssiorier ,  C # 

Memherand Joint Comm issioher (Admn) KVS as the Member Secretary 

	

I I 	lii it (ICt to ell~c  tr ansf, s in terms of pain 8 and 10 ol thcc (iuidel irics, two 
priority Iists'sliaIl be prepared and operated as under: 

	

(a) 	
FirsL priority list shall list all the applications received for transfcr 7 in terms of 
Paras 7 and 8 sIio'jng the niticrncrit points against each applicant,; This 

priority • 	list shall he operatcd aganst lh vacancies available during nornal course for being lilt('(I tip. 	• 	

• 

	

() 	Second 	'.ioriIy list vi1 I. ho Irthinair1c(l in rcscct of cases Or transfr in terriis of' 
par a 10 ol' the guidclincs listill# 4II i hC apphicat ions as ilso lhc cnt it lenient p(lirUs • 	 of e ach ipjibca nt ij let ins of protil ics given in fjara p of thc gtiidctirics  ap)Iicanf5 iricititled in thisptjthJjjj 	cwilj_ be accon1n1odah(I by 

vrth the longest period of stay at that station provrdc I they h i' 	ccRt"cIT(u riot hccth,1 	Y( 	ion Ii 	fjmiiuignt that I It 	l 
- I tiIii•i 	tj (it per snirs who have served ibr 5ycar or more at the sIitioii sI':il I he p'epai ed by t 	Assistant Coniinissincrs ol the respective regions arid (IiSl)Jiye(I • 	 • 	 • 

	

12. 	Mtrtuaf transfer may be permitted on satisctio of the Commissioner bu such cases will he akcn tip 0flc0n7)j,l0tjn' olarinual transfers as per clause 8 arid completed by' -  

	

Ii, 	
(i 

	

() 	S',cihr't  

I 	I 'u a arid inter-, egional transfers may, as far as practiabte, hv made Slfiiti Ilarientisi v 	 • 	 • 

• 	 ••. 	 • 	 • 	 , 	

H' 



.24 	 , 

1 '1. 	Hpun (U oinut iur or direct rci'uiI ment as Inncipals/ Fduaiion OITicrs/Assisiant 
(' OIflflhiSSiiii5 an 011icer shall I)CCssaf ily be j)0S1Cd to a ditrrrcni Stac 	hci' titan (lie' 
one where lie is posted or doinicIed, as the case may be, subject to aailabi1ity of 

vacancies SubjeCt. to avadability of vacancies and oilier administrative :asons those 
who at ethic to i etin c within liexi three years may not be posted outside their home .stac if 
(heir SCFVICC 

at (he same station piior to promotion does not exceed 1hrceyear. 

A teacher ott proInoton shall flcccssaril be posted out of the 
RCgiOt where he s cuuentlypo'(d I IUWCVCJ, a lady (cac icr may on prothoi ion be posted wi .i1fl the same 

Region but a distiict or two away from (lie existing place of poStiw;, subject to 
availahilty 01 vacancy. 

'l'rnnsfèr 'IA will be regulated as per orders 
IJt) 	 of the (;ovcrnmctfl f India on the SjCCt 	, 

I 7. 	
Assistant Coinniissjoricr will be competent to change the liaduartcr of a 

tcacflcr on administrative gounds to any place within the region as dceltev fit and direct 

him to discharge his duieshere, The Assistant Commissioners shall repoii forthwith th 
case with full facts to the Cbiiiniisjoncr for confirmation or dircctiors. 

	

I 8 	Notvit hstand i'ng any lung cdnutincd in these guidelines, 

	

/ () 	a teacher or an cnipIoyc s liable to be trans1ei'rd to any Kcmidriy. Vidyalays or 
oflice of,  (I'd Sanigathan t any time on short ilotic e  on grounds mentioned in 
clause 5 and 6 (i) of these guidelines; 

the Cornmissionr will be competent to make such departure 1ron ;he guidelines I 
as lie may consider necessary v/lilt the prior approval olihe Chairman; 

the i eplest Of a tencher mn;,y beconstdc, ccl tot transfer to a Staliittpetof 
WInch no othict pu coil Ins in dc a claun or requcst evcn to acher has hot 

submitted the application in ii prescribed ^prolorma at the time of annual transfer 
or within the time limit p"cscribcd for (he purpose; 

FoIlthing cases. will not be considered for'lransfcr: 

	

(i) 	
cases of lducatoni O1fler&Assistaiit Commissioners for Lr.nslbr without 
coimiplet i rig threc ycars. stay At the J)I#CC to which they .VCfI posted upon 

	

- 	promotion. 

 

(ii)cases whcj'd a eachcr, ldoicatjcm Offlccr or Asisfan( (' m  oonjssjo,icr was , I' 
/ 	transferred on grounds nintioncd in paras 5(i), 6 and 7 of these tiirchines will not 

be considered for transfer without, completing 5 years' stay attcs'atioj1(owicJi 
they were so posted. 	

. 	I 
I 	

.1 

6 ., 	

• 	 . 	. 	 A.' 

1 

H.,'.. 



(1i) 	Pi liiclpal, 	it(ltICflttoU 1()tlicers atd 	Assistant 	(111lissiog1cIs w 	not 	in 
tiarsfcrrcd back to the R atiie S1ation from where they were transferred trlier on ~jplction ofpericd asi specilicd in pain 4 above unless a period of i 4 ucc ycai S 
has elapsed. 

• 	
(iv) 	cases  Of r1ich ;rnstins hethci on clircet recruitment or n I)iOnlQIio I ilcss they 

complete three ycrs of stay at the piriec of their post ng except t lint, n ca';c ci 
• 

	

	 women teachers., the rqucst for posting to a place of choice can be onSidcccd 
aflcr stay of one year. This will m, however, be applicable in cases covcr(d hy 

6, and 7(i) of these (c°iidclincs. 

19 	Ihccc (,uidclincs shall mutahic mutandis apply to non tcrc1iing stall tunc (XI (ill 
/ applicable. 	. 

- 	
'l•• 20. 	. Ilany di11iiiity at es iii giving cfTct•to thcsc •guidclir Cs, the 	)min?s ; )cccrrI c a y  

pa"', ci ich or dci s nc app arc to hi in t I) bc ricc 	u y or C'q cdicnt for the 	rpocc 01 
icniovuig such difliculty 

71 	11 niiy qru. c iou at ic s n 	to t luc ut'r pi elation of tIn. '.c guidel rnc 	li II 
(lC( oled by t l 	( utnmI',cinti 

• 	 : 

22. . 1 In. itictii ioic of ntl I tic etiloyccc 	invited to P iile 15 (27) of the Lclirc nm ( ol 
o. aml i1iilc2() ol 1the ( ( S(ndzct) Rtrle which pnwidc jIq tuulLr' 

(i) 	As per Role 55(17) of! ducation CoJc 1 

"No' teacher shall ICprCCIit IIJAL  grie'ancc, if any, except throdgh ;uo'r cicanrn:
I
l, 

'norwill he conva.ss any nonctiitht or outside influcnc or stipport in ipect of 
--.-any matter pciiainihg to his serice 1fl the idylT 

• 	 As per Rule 20 of ICS(Conduc) Rtrlcs: 

No Govt. servant shal bring 4r attempt to bring an politic I or ot!w, outside 
ruiflucuce to hr upon any super iot authority to liii ther Inc interect rut if 	I of 

• 	iriniter's jlectirillirig tliii vce tinder KVS. 	 H 

• 	 • 	 II (he nlicc'. 	provisioii. as mentioned M .  (i) and (ii) above are coiitravicd, I Icc 
1 , 01mviiiF,  MI1iuns shrill fllo:, 	. 	 • 

• 	(a) 	'I ttdt the name o the appIic 1int W i ll be rcmo'vcd Irom'the priOrity list nnd 
hcfsiie will be ckhnrrcci for three yecrs from being consideTet. "u t.rniisfe 
without Ally hurticr rcfcrcricJ to the tcaclrei. 	. 

(b) 	ihat the teacherwiil be open to disciplinary proceedings as per ns. 

	

H 	' 

• 	i: 	: 
• 	•1 	 '•I 	 • 

• 	
• 



- - 
I ate 	17..04.2000 \ S  

Tho CommiS3torl6r, 	 •. 	
1 

Kod,ta Vi,,a1aiin Sangathan,FIQ, 
Nj)n.Iht-t6. 	

t 

(Throuh J1ropr channel) 	 1. 
Suts- Tr,iif'r of Shri Tapon X). Chnhrnhorti/,4nntt. from 1(VS,ThO., 

Stichnr Ib R.O.Caloutta on Co,ipintionof TITMIJRJf tn iiirn & 
Surplus Ground 

S it' 	
0 

On 'Selnotton 'thro4ghd6partrfIenta1xaitnatton 	e1d tn 1992 
us potod as 4ntt. t R.O.,Stichar tohtcjwaa not of pw ohoioe, 

f,r; fl.O.,J'aC'ia. I Join d fl.O.,Stlohar in: 3-iO.(FN), 

I hnve corn pjnted three year. TAnUr. in N!r, auoo,naafullU on 
)O-1O-9U. Fifth yar of,  aiy atay In fiKRD ' 1unniig. 

icr, OCI,flokt'iJan ant floang have been clo4d w.e,f. 0f-04.2000 
it 11-0f-.?000 r4'ApAotiu6l. A a renult of aZoatire of two AVe one poet 
of 'A13tt. is 3urplus 	' In Stichur R flg t6fl.t48 I pP norm,' for (Ys upto 
J9 thorn ,iitll be on. post of 4sstt. and/or Kr8140 and above, there 
wtfl he IWO pOfltI of AsatC. in •aoh 1?909 0  

in trii3 of icYS mien 	an nmployde with long.)t atij/ in 
tnt ion 	 'c will ho doclard surplus and transjerred tohtshotc8 place.' 

AocorU:ijT'lji, .hn Ln,F'in1ar moot I iv .IuU7or iiinaf.r tomV:ohoiCe 
pJua/llomo 2'own at A.O.,Ci)ctt tta.  

As per clause 10(1) (of trnnsjergutdeli1nes).  and special 
facilities for employees posted in NR as enumerated in4/c&,'Code, 
on corn vie ttors of TenI4re in N&R, to accommodate the nm'ploynetoorkiflQ 
in N/fR to hts'chotcnplaC6, vacancy in fo'.be created byipoittng out of 
an t,nplOI/0 6 ,00rktnp for more than five years. Shri Subrata Chakrahort, 
4tt. has boon ioork!nconttnuou&1I/ tR.O.CálcuttaJrQm Of-O8-4 
0r711w mit17ro1?-J niAst&,  

My performance points stand as 48 as nor criteria, àdoptd in ATV$ 

From JUHObI2P5 to 1nh00 one post, of Anfltt.WcZfl Jying vacant' 

at R.Q.,Cnlcutta. Oh,cornplettofl of Tenur itt NItR on 30-10-90 I wan the  

orilg, clatmantto bojtrans/erred to Calcutta unier Rules. I was denied 
&, 19992000. The 

uc;ncy ho., boon bibckodi' in Feb' 2000 by transferring ,Shri p.S.Sharm.', 
4a4tt 	rrg LUC.'UOJ t,Q R,,?,QPlCUtta • 	 • 

I opt for my transfer n fr Calcut j ta .rorn Sijchar as mji 
• prosonca is q,iint-e.,senttal a 	alculta for randering filial aeruIcea 

to 'nIl  sbflStu(tnq in St. Zauier3 lnstituttoflt Calcutta, 1and taking 
care Of him a his ado.Zoscent sta.gq. 

In ti into of. 	I raqunnti your 'honour, to,! pea8e ..o justice 
to me by iiiittsu La? 	for my transfer fronR.0.,Silchar t 	.Oe, 
Cnlciitta w,lthor. ?w crcattnp uacancj/ aftOr, tra.safer7flQ $hrt: 3.ChahroI,oT' 
ti,4tt. or m1fytng transfnr orderlOf Shri .3.Sharma :fr0 'n 1 d&4 ta 
to olst. w1icire in fermi of trani/er puidaltr$os at ti earltst. 

• 	' ' 	 • 	' • .your3 fait?full1/, 

• 1 	 • 	• ( TAPAN' I/MAR C/IA/(/lA noEl'!) 
A551S2'ANT 

Co py toi- 	 • 	 • 	AVS,fl.0.SILC1IAR. 	• 	 ' 
Thi' V too. Cli a1rm nri ,VYS, how Del h I - wIth t Mro qu' iit to look into the 
rniC br ;x'rtO?UtJ ,lg/ (111(1 tIsue orders for my transfer in terms of • trariof r 
pu itn,7 tflirnq at the earl IC—st. 

•( a'pi' ALIMAR dffAxn4B0nrr) 
• 	 ASSTT. ' 	, 

• 	' 	•; 	' 

0 	 ' 	• 

• 	 1 	 •• 	, 



ANNEXUR$-3 

-27- 	e4riya Vtdyaiaya Bangathan, 
l lLsp&tdsa4, 8jlcthar"786OO1, 

	

V 	 V 	 __________ 

V 	 1 

2W 
AddLt2onsl 3ocratary. I 	 a a.  
Gsvt.oXIndia 	 ______ 

V 	D/OEducatton.M.I1.R.D., 

	

flce G LrgnJ.V. 	gathen, •V 	 :1 	 M; 

	

ShaitrLB!awsfl.H V 	 H 	 ..... 

V 	 11 	L 	(Through 9roper channel) 

	

• SUb I.q 	IILI.P( fill:JUIRM bainv ODnt1DUed toi 1 

	

___ 	 • 	
' •• i ••  . 	• . 

ftf;uuI Iü3u.tLcip done by KVS n the aatte of pe8tirlg/ 

	

; 	 Zn 
j violati on  f tranafer guidellnal in renpect - 

£1. Amil dfid from 

Rspected8&r 	 .1 	• 	•' 	 H 	V 	

V 

• 

	

	With due a.ierenci and bun1e aub..tsIiDfl I. beg 
to your k 

	

to appeal 	tr4 bonour 	 into 
• the grtivancss Otailed bore Ail" for compue ona  e oone 	

• 

V 

	

V 4ation and 	 ULM 292SAMId.Qff. t V  
V twelve sari at he sarileit peaas. 

	

• 	 V 	 •: 

• 	(1) That during the peric 
V 	

. 	
Wile 

V 

• V 	 tey thirty one .U.0 on premot on on adhoc basieere posted V 

V • in same place in 1908 * 1992L v' 	in 
at Calcutta as As isr

v-! 

	

V 	 V 	• 	 V 

V 	 I
jYBa 	: •:I iaa superesded by y two  

V 	 ..i 	 . 	. juiiorasriG.?.I3aaand 	V 
• 	'1 	Ax BalKiahan beloflging to 

V 	
category reepectively 

	

.. 	 .. 	. alihough as per orders of. 
th Zuprsi*e Court RRJVAEIci1 

V 	 V • 	 V 	 • V V]V 	iWi i. 1a0 NOT APL1 L'OR LiUIOT 
I 	

V 	
V  I 	V ON AHOCASI8 1  • 	V 	

Vi 

•On!the ground of uon-avatlabi- • 	 •. 	I : 	 Utyifmintnadat 

	

• V 	 V 	 V 	 KYS H.QtrsI 
V. 	

V 	out of personal biasness Sf 5r* V. K. Gupta,the 

	

• 	that tir.A.O. fl0w A.C.(Adin) and bri Puran Chand,the tben.O.C.(Aciri) 

MLAt 1_ . -
• 	 ____________ 

1•• 	. 	V 	 V 	V 	•• 	• 	V 

I 	• 	 (2) That in 1992 	elce4 tp' + - 091 OLMV.tt. 

Wj 	so 	WA!U itigIA4 guL 

V 	 • 	 V V• •The•vaoancies oillAssistonta at RO..-Calcutta 

	

were 9l3,4 	 V  • 	 .• • . . i.i.• h 	 V 	 V 

: 	 (1) by prorrotingSri 8. Chakraborty,UDC Of R.O. 

	

• 	V 	
• Calcutta U,  101/19934- V  

V • V 	V.V 
V 	

V 	($) by pelting i'L 1). Gbadat from $elect Panel 
I 	

• 	 Of Adàtant. junior to me 34 anl pTepare4 
V 	in 1992. • 	• 	• 	V • • 	• 	• • V 	• : • 

40 I 	 V 	.•:• 	• 	• 	•V 	V : 	V 

	

•' 	
. 	

(V 

I 	
I 

f 	 V 	
• 	V 	

V 



( 

ZL 
(3 ThAt due to trsamt.r of bri D. Gbadat,Aatto 

e IMMIXIScear 

iter .vttbkldth$ the ss]sCt pan*1 	 t 
I hnt mv eiflt reasafte s I VU ttsr.d paa.t -- 	ASOUt- 

I 

As 
*$*iaasut $Ld. IML 

Vat  utts, 

• 

Xamqtho dateC 
QJ 

in 199 WM iso. to 
at at$W

ood
dspp1tsd 

Met$tMt. 	tOT $• 

LdsUnas 1  fcr transfer 
ii 	it •o' vere 

r 	posted in 

I INWO s* *Pp].72*t 

taaIq du. taS$r 
bI ta1s

e  
ni. tho'. 

:•$ir, tu 

uttj 

Me 

kigsinu$IdW3OUltWPUSd ZOT'caoeUaflOfl O 

usut sUicL I I. And bus, swing p]uiip thu tO YS by 
the dus 

Ifl tct, in the juice 1 penal trans1.r Bhri Sharma s  

£1J I 

how 	
___ 

As isattiz of fast frc' June'95 tj4j 
no one Ms been llowsd to w.at ii.O. Ciá—- by 

blacking thae.oensy iitentio;gc.?!all  by pcating 
Sri P. 8, haraa for .7j*at tv years from 1995 t•  

not posting say Gas thereafter till F.b,20000 
a) b2.ckjg?.th.. too Oy .gatn from Feb, 2000 to  

till dats/sisi dis by p.ating $rt P. 8. $hI!rirsai tho some delinquent 
stfl.d4 *stad37 at Cslostta, 1M 	. *Thir 	d1  .fLc1enJ 

4'M +h.i.L t..t £ftRnl &W 
r1d cr;;-;--:r'.cT- , rw:'- 	 fl5rfT tw 

r 	 _  

a 	I -LU I •r i 	 fT 	iIJi!IW!I aiir 	I11t 

I 

- 



the bone ei*dL 
prevtouo corre 
bin dued in 
Pleam or aA 

•1 

 

"Oil  "u, r. t. 

ewm ve 	UUUbUt 

• 	 (10) 	

_

i/vart• 	.sIj* at preeent there ør. $ Vs u 	Uchsr Rogion eAd w 
01 $datani is 	in 	 tera 01 ria3os/norwai 
upt 9u. one MeLstan$ond Or 	w%4 above" 2 *aaUtant* are 
1*CtiCn.4 in etOh Ji,Q.)Vngar naii it* 	 qçst #ta 

H 	JtAtion wiU be dee 	•iL tr 4pr$ o 

(ii) It Livery clear that rube foruaAted by KVB have 
be b3ata*ttl7 diaresrd.d y ts 	oticer. of KVS end Lnju3tice5 

• hsv bHiz dcóo on till dats to s g$.t 	out without maw  bapie on 

we 
'"0114t 	

mall 
• 

Ci. is ices it the aitplcjeu in not are Lnvttod by Govt.! 
1V5 based onspecifb terms that 	RP i1L it 	 nqr1oj 

•.. 	 ØLPjff
1XIMA 	

Utthe 

• 	ibici. %mderno oiumatances,Jcen be de by en effLcr thjKV8 t 01' 
pr5fl,Lt tiii Mid. bienaB 	 rpxt 

ft _____________ 

• 	:Hi.H 
• I 	 • 	I ., - 	 • 

• 	(13) 	La a reult ot pe4odiØ4 ijuittceadone on. we frm  
fsxcad l98Olbgv0ao.dyb.e2 • 

1 	•; 	(a) to:im4er• tinwcisl ica to the tim 	01 Ra.3 Lakkui 

• (I) Icr danial Of 'pramotjon jn due time ad potin 
at Calcutta *s well 	 proniotioi; 

I 
i éUpers.esion in I 

• (Ii) fix maintonanc. of separate establishments in 
Calcutta end Sibohar since 

 
09tober,951 • 	 . 

(b) 
oxiLn hie 

not to rondar 11114 sarviceskFpklNt 	family and boci 
dQ]oscsnt 	 in 8t. Xaviers' 

Instit4t1on,adspur, Calcutta ithome 	'i 	re career 	to be blet 
withoUt amy 'tault of hSJz/us$ 

(.) to b' vnnsoasaazy mental/phsical strain/torture 
which was intliot.d on a.Iumbers of family urJnA

-
as 	Yearl 

that m. 	& -i_,UAtLaftt  sLn flvo t.naian P 	!ar 	,a 	a a cr and 

• 1 	• 	In view QI the periodical injusticea0 cppreoLon. 
ithLcI3 ghigh handsdnqia, vielation 01 itatutcizy rules aid 

puoies of ZOrders of the President a' lndiafiOG/kex urt 1 
Other Courtsan4 xloitition of mnn TadU 	JVA1UPi indnlffLna 1 

- 

1 14  

- - 	 I £ Zpsal to your kinfho 
I (a) book into.the aat 

rLvenoeo oa]lthá tUs I 
ndeices/racornetdatjwj$ fr 
be with $.utiv. btscd 

I 	I 

I; 

• 	 I 

or personal1j and settle 
04 KVS(ft.QtrB) as all 
a the office of HRIt have 
roach/decision on the 
*ONG 

£9fltd. ?i 

9 



issue Umtruction,  fox releasä of 	tranEfer 
f"OMm

. 
R 	 by!nivaanCY 

as Sri S. Cbs aborty11ABslstaflt. 158 DSefl wOr*ULg n same 	f. 
station 	tg 	1xq&Y3l 
oi.aa,Ian S BOIU.Jr. 	 • would never join 
kt Calcutta like before Xift -  para 6 above, 	 • 

issue instruction to XVS to sOp such repre' 
saLve action, gcrimintin inhun trtmit on; the $ubordinate 

	

mloyeec for ever in future. 	 I 	 • 	 . 

(1) enure mox' 	nserp9X1d acçouflabtlitY 
in the admthi5tratiO i of KITS to protec W'iNJ 

Lt the gtievancoa mani ted from1 injustices done 
by KYS mince 1966 are not reaolve4by 31.82000, the last date for 
effecting tranafer for 2000 vide clause 6 i f transfer Iidelines, 
I will have no other alternative biat .t spj eel to the ?1A RIGHTS  
CO!SSI0N for intervening trto the matter Be I and the members of. 

• 	$jje 	iRht flIe Jlflstitt rz1 rv4geoIive a 
5UIYVe jefullv_apd worflifl PejCef)31 	pherFepv1&rnment in_ 

• 	office. 	 ' 	I 
A copy Of n representation dtd.17.4,2O0Q already 

sub4tted to you is enclosed herewith for ready reference please. 

4 	. 	. 	 . • 	
TOUX'S fai))fP1, 

• 	(Tapan 1Iznar Chakraboxt 
• 	 • 	 • 	 Assistant. 

Encls:. as st atecLl 	 • 	• 	 KV3. ft0 9811011ar. 
COp1tO$i 	 • 	 I 

Sit aumit Boa,, 	 • 	:-Witb the request to look 
Jt. Sec etszy(EG), 	• 	into the matter personally 

• 	D/O dAcation,MHRD, . 	 for,  redreua.t of grievan 
C-Wing,Shastzy Bbawan.N.De1h1*1 cO be 	continued f or 

29 The Sec'etary, Cabinet 	: ecre ar a , . .. 	C i 	

50yVchance 

	 U?ti 

0rievanes ,2nd. floor, 	wiCSZ' Oz 

Sard P t ]. Bb 	• 	 1&Ia1CCj'5 are th

Nw 	 rekers there La hard 
  fftgettiflg 

justice 
from2annaAhl

e  higher o:f I 
• 	 leers of 	 p 

34 	Te C. 0, 0. & D.C.Tz'g), • 	.• • 
K.V.'Sarzgathan, 	• • 	I 	H' 	

.r 

• 	• 	New )elhi16 	. 	I 	• 1'.. Fox' kind information & 
redresal HOt gntevaces 
at the earlióst. 

49  The Asiatant Commissioner, 
K V. S. R. 0. Si3char. 	 For . 	 information &N/a pleau.. 

• 4vence copies are sent to 
• 	 he Vice..ciairman,KVS, 1 The 

I 	 . 	 t,:8ecyPo),!'Iww & the • • 	 . 	ecy, Cabinet Secretariat 
• 	 'ublic Grievances in order 

;o avoid del 

	

• 	• 	:(Tapan Xuiiar  Chakraborty) 

• 	 • 	I  

• 	 • 	• 	 ¶•• 

H • • 	• 	• 

S 	 .5 	1 
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1 	 FAX : 0 11 3012432 (N.B.) 
011-3013142 (E.O.) J'\ 
014624821 (L.N.B.) 
011-6107962, (Trg. Div.) 

'Nd. 9/2/2(X)O—Welf are 	011-4361230 (P.E.S.B.) 
*TT 	 ,. 

I GOVERNMENT OF INDIA 

• 	 IT tvr 	iig 

MINISTRY OF PESONNELI PUBLIC GRIEVANCES AND, PENSIONS 
TPT, 

DEPARTMENT OF PERSONNEL & TRAINING 

• 	 H'. 

NEW DELHI 	 361,LokNyik E3hvn,, 
• . New Deihi—ulO. 003 

/7Jr>i 	. 
T. 	 H 	'. 

The Conimisioner, 	
4 

Krdriya %idyalay'a Sangathan, 	1. 

•18, Instiijutional Area, 	 . 
Shheed Jèet.Singh Marg, 	: 

De1hi.11001 	 ' 	. 	. 	•. 
I 	 .. 

Subject: Non-implementation of transfer gudelines of KV.S 
uniformly secially in TENEURSE caes in NER. 

S.. 

Sir, 

I. am directed toforward herewith i.copy of repesenttion 
dt,10.7.2000 froni 3 c  l; - rr, 1i Z3if1T Associotior, SilcIar Unit 
ir r/o Sh. I 	Ku;i:ii  
'n the subject oted above and to request to take urgent 
appropriate action in the tater of t: -insfr. of Sh. TtK.ChIhorty 
uridqr iiitirtiori to tIii 	)ephrtfi?nt and the applicant 
A similar tequest of Sh.Chakraborty Was sent to, you 	rlier 
also vide our letter ot even number dt,17,7.2013, • 

H 	 • . 	• 
• 	. 	• 	 '. 	 i 	!Yours f(ithfully, 

rT I Under Secretary 	 Inaia 

	

Zpy 'f orw ard ed t or I nf ormati on to: 	I 	• • 
\/ Secretary, KVS Staff Association, Kdn'driya Vidyalaya Sangathan, 

Regional Office, Hospital Road, Silchar-788 001. 

1 	- 	

I, 
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AuNEu4g.5 

• 	 KercIttyo V(1y 6ya  
H.NO.iQUtto'YKkLT, Z1.N.U.COJt& 	 Làte:_2S.09.2000 . 

• 	I 
Reuerreds'ir. 	 •• 	 - 

P1ona'a. 
In my letter dated 77.08 9 2000 I appealed to 

your ktni honour soliciting your favour for my transfer to 
$,O. Calàutta on completion of 11NURI in 11(1. I have not y8t 
been favOured with your gracious consideration. The Impending 
uncertainty about the future of my non compels su to appeal 
to you again directly for which I may please be excused. 

1 	1 completed my TENt/U in NEIl successfully on 
30.10.98. Fifth year of my stay in NER ti11 be oue1r on 	.10.2k. 

hUe all 4,00,9.0S, principalS, 4.0, and other 
staff of, R,08 & LYs werà tra'sfer7ied  after 3months/6 months/I 
ysar/3 years from NXR during 1995 to 2000, only '*se has not 

• 	been coflaidered 	tsr ¶uar8 TSIIZIRI' eI,Sn when a clertrvQCanc!L. 
ex1stedqt R,O. _041 out  ZC25 	o 	bruarfi1.The vacancy 
of oamufli has ears kept b1ccaet! 1b 	sUng. Sri P. 3. Sharma, 
4ssistant, from Lucknow B-I city o; CaJcL4tta AI city on adminis-
trattugqfl, knowing fxlJyjwoJl of sis t.rtztts and having, been: 
azare of te Ia t that he won't join alt Calcutta like before, 
(Sept'95 t 199') with the 80.. objectItvA to dcprive sne,ffven aftrr 

trana/e? from 3.0. Lucknow as per JAYS order dtd.2.1.2.2000 Srt P. 
S. Sharza has not yet joined atR,0.l(a2CUttS, No apJted for 
CancelJit ion of transfer which was nQt aoceeded to. For his non-
joining at!l.0. Calcutta the poet 'of4eistan'DfrtUafl]_retr.ed 
innnnf At flui7rnLttd irn Sent'95 to 1997 and cpitin_from ebru?FU 

to t 

of service as ma. aireaay Deem ao 
4/s.qJl.rk at 3.0. Silohar, 

41 per transfer .0 

_______ 	
• 

. Caioutta cn easily be c'eat" 
tiofi Code—voflsntary ibondoruent 
,se tn case of Sr, Y. K.. Chahal, 

idelines, vacancy is tq he 'erect tc" 

Ti $. Ohakrahortj 4satf.jiho has 
1L iititea hzt 	,fira resnc- 

: ) Li n  
, Calcutta, 8 

en aone 

• 	I 	i 

Ny non is studying in St.Iavinra' Institution, 
• - 	3depur Cal Outta. lou will, as a fathr, certainlUreajise the 

nàed or presence of fether, at this stage, speciil.Jy in his adolo.ce 
périodànd ,whn he. ii to,be ae.tne4JCoaOhe1d for j /%%T 	ctmn,Por 
no fault of my eon, he has bendp'ieuedof géttn filial service 
/?rom fathc, from Set'95 and :Von I  at.'  this cruoiaJsage by keeping 
me ffrgay . frqm  him even a/ter five yara ataI in IfAR.My mother, a,qe 
abo4t 72 years bejng1a heart pat*dnt also needs"filial services 
frqr4 edrs a4 the /ag, end of her life. My wire in a ohrontc gynae'co-
log1caJp4ti6nt and rey'*atna til mosdly, She In unable to flut'ffl mu 

	

• • 	son in 1Olass—XIjider these c17'oumetanonls, i, I am not tranpjprred 
1aJk0pwtta1oen a/tsr àoJettQ!I *1 	 three JL!8 

ranj stail of five jaa çYtvs uers ;o'l.)t 7's porn e!e'1 orz 
•. ?Q1 J t.i N;?N th7ütiire of mji son will Is bleak. My reDeate(? 

	

• 	requeso to ether' o/f(cei'a In irS in this regard proued futile, 
Since jjour honour is an exception I am sure you will zev'r want 
2ff.i 2' Mt 301! R!MJ INS uàARJ FOR A%ucT3 L7I1240 - 	- 

contd. P12 

• 
• 	 ' I 

• 	 I 	 I. 

I. 	 i4 

1 	 3 
I 	 . 	I 
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rnj do$n 	t1ju3ticea at ovary 3tgo e47. 

(1) donytrp the benefite of neree 0 80n in p?'omOttofl 
on ad?dC baRie from tiflO tO 43atant wef Jun88.and 
on rejularbaate s.f 01192 and pazj anomaly arisen 
there or .tno. JUno88, 

(2 denyi g-t4-offer of Assistant on Selection in 19926 

(3) . 	denytg the polt*ng of Ass$atant at R.O. Calcutta 
gatnst clear vacancy from 1988 to. 1992. 1995 tnsptte of 

written oom*tont of Sri P. £. Gupta, the VI8P* Sr.A.O., 

mow 4,O.(Ad.n)iwherOs afl poottngs on proottoi,ee2eotion 
t 	1995. ieP4 	d4se at th 	àflre pl4i.e/t.it*onTdurtngI19$8 

(4.1 dsn inQ tranpfer to R., 0630tta a't competiN1 of 
?iNPXth 1998 a2at*stcloa 	uaanoy at 	1lCUtt4durtfl 
19ç 	to P,bruGrV.00. 

•, Injad*issIb2e 01114 wef Qatober, 95 to Ui! fie 
in/flu. 

(6)1 denying errzsfir to P.O.. Qaicutt4 o 	oaJetion of 
nearly /* year. at IZD by creatng. uwaney in tirms of 

• trans/er g*tdeiimca,XOO & article 81(d) of 	duoat Ion 
,Oode. .. 

(7) denyIng dep tation to Central 214YOM post 	n the iiost 
Of Jr0  4.0, In Drug COntrol in Calcuttn, 1.99  in ttola. 

tion of *natruetiona contaIned at 	ape$6 of Accounts 

a higher off icars In £13 have been iu'ulying and 
me to go to 	the Court for Jitpation. You 	2l1 piezse 

aprec*ata t1at for 	poor p4td employee JikQ ,u 	jwoucn,qt in 
2,tti9attOflafl't b's 	matter of luxury or p1eanure unXess It t 
a question of aurutpal and oo*póJl 1 d to do so. 

sir, 	laase do not take me to aia. I tnd not the 
• 	fortune to work under you dirccly. But I have 1rd from  ao many 

persons at 3Uahar that you never did Injustice to any ampioyOe 
at the bottom ends 	041the axseOta**n that your 1ird honiur' will 
be a àuecourir to nj. 	nd tha 	omterscf my fntXj, nrcoliy to 
iij son, / 	 i4ici' tr nAf6,'r 	' 

- - - 	-- I g 	, 	IT 	na 	at 

	

profound rcgafds, 	i •.  . S  

S 	 . 	 )'ours / ttPifufly, 

• 	 • S 	S 	 S 	• (Taran Au,'iar Clzakr&orty) 
• 	 A.s1tmt 

• 	 S 	 S 	S 	K.V.$, 1?.0. 1.7tlebars  
Sri Me I. Ca$rae 1.4.3. 	5 
Coms!iaaioner,, 	• 	 S  
Lemdr*u4V$dy424y4  Sartlathan, 
FIjIo,tOi, Uttarakand, 
J.M.t1. Camws 	S  
flew 	

7/Ij7 

jT. 	
• 	 :4 	• 	

5 	
••• 	 5 

S 	

• 	 •1 	I 

• 	 .S•• 	
5 

I5•5• 	•• 	 S . 	S  

1 	
1 



I 

KENDRIYA VIDY(...AY 0 SANSATH(l"i 
is , i: NST I TUTI. ONAL (-'RE( 
SHAHID JEET SINSH IIARG 

NEW DELHI--i1C)O1 

F 11 NO 11 	/99-IV ( Estt - 1 
	

I\ 

OFFICE ORt)ER 

ie Vol it:Rfl.I1q Assis'(:ants 	in 	I(c:ncIi":iya. 	v,riy:I aya 
S a n cl a than iE?cJ :1. n a 1 Off ic e s are here by 	 w ith 
:LmfTd:Late effect in Fuhi 	I:nterest 

SJ\!o 	Name 	
R. 

Shri 	.. Rastoqi 	 Del hi 	Ca:I. cutt.a 

2 	' 

7, -~

(Subrata Chakraborty 	Calcutta Chennai 

i Iapan l':,umar Chakraborty Silchar 	Delhi 

They 	ji].1 be relieved f r o m t h e i r respective 

oft ic:e :irnmecate1y to join their ne place of posting 

• 	
(K. N 	In q h) 

Sr,,dmnOffic:er(Estt..i) 
for Commissioner 

Distribution - 

1.. 	IricIivicw:I. concerned 
2. 	The AC KVS(RO) De I hi. 	1.cutt/Chennai/Sii.char 

(3aurd f:L:Le 

o4 	/A 1 

, ~44 N  
F) 

I 

?eo Cr''t 
\ 	\ 



I .  
I 	i 

	

1' 	 IWt.EUE-T. 

ro 	I 

iIiv' Oonm L3 Lo,ur,, 
xenar4a Vidyalalia agatha2, 
10, !n tlttut.'Loflaj trOa, 

	

" Suhee: Jt(tt S2ngh MaP9: 	 ', 	

0 

ihw Deihl_11OQ;l,6. 	I 	4ttn.:11 Sri II. ii. CalraC,IAS. 
(Through proper. channe1J 

Stb:- Appeal or. modifcation of Trans.fer 'Order JIó.F". 11-6199- 
• 	 XVS(E8tI) dated i3.ii.200: and posting. of Tapan iCumar 

Ohakrab9rtW, AssItt. frol4 R.O. .$1char 'to R.O. Calcutta 
• 	 e&npction of, TENURE in1ER, in terms of article föTi) 

of DU'LdeithCS fo transfer,200d, and On Sarp±uS pround  

and redfles3al ojf gr'teuance'$ rcgirdin Injustices clone 
in the inatterOji non_payment of 1)FThA adm 8iile uTl( 

L2on_payment of ru1csa7idJ_.pflLl anomall arisen due to supersessjofl n 
finnciaJ 	• 	jroiriotiOnwef _iJun± 8 . 
benefit for  

Recrreci Sir, 	 0 

• .' 	 I 	 J7 	ro.frrencc to the subject dttod above with 

• 

	

	 dL4( 1sferancc and humble subTn33iofl I he' to $ul)?flit ,y humble 

submttOfl here_in-below for your kind perusal and co.nsider- 

	

tiün'. pla:;e. 	 - • 	 1. 	'That I kuv bccn applying for m posting on promo- 
• 	 tion/saleCtion tb, the postof ' 4sstaflt atTf.O. Cacu.tt-. w.e.f. 

- 	

2. 	Vac.ncL, crited at li.Q. Cilcutt as follows. 

Pcriod 	Ro. of uacant 1no3ti 	)e,,arks 

.__1 •--_ 	 ___ 

a) .ug . '88 o Two 	 'U 	. 	P1 omot.2Qfl üaè due in /980 on 

• 	,, 	.)oc 92. 	 ' 	 ac hoc ba:3'Ls. but the .amc ina 

	

1 	d .nicd to me by KVS without' 
ay' cogeizt reãsOn.i!y Seniority 
NO. as UDC was 126.All mj,i 

•1 	fhi 1/o.127 

C '  

H 	

•0, 	
:0 	

•. 	L .. 

b) x4tl$j 
June 19,-to 1L__Ong- 

1.9I95 

Con tJ.1 P12. •: 	
•1 	

••• 

H 

Jl4I LiVI 	j 	jue 	 ..-- 
'tn 157 were allowed to super-
ande mc oh promottoni All thy 
prpm.ôte'3 tfl te'7"il of rul os  
iaiIj' 

k± 	UL 	__c1'.LLL_L1-CL!_L 
tatiun 	 0' 

'through de partm'?n tal exam ma-
tton as Asstt. at R.O. Cal catt' 

1ias agatn' dcnicd in 1992 .My 

0 •• 	•anel pottion was sl.no.2 & 
my junior Sri J.K.Gupta at 

,. 	81,. no. 3 in panel was offered 
local Dosttng at ff.Qtrs, thus 
alloIed to i§uporsede me furth-
er wTthou't any convincing 

	

• 	0 • 	reason. 

	

• 0 	-. 	Vdcncy was, created Liue to 
. 	trarjafcr o,f Sri D.G/tadal,Asstt 

to 11.0. 111131? tidc crdar /10. 

• 	0,00 	•0, 	0 	•! 	• 	:' 	• 	
• 	'• 	.- 	• 

	

.1 	': 	'9 	•'' 

1, H. 



U. 
. 	 . 	P.11-1/5.Kv(E-I) dtd.23.6,954,My post .  • 

	

- 	at R.O. Ca.lcuta was again deed wity 
out any Xe$oD. 

\wc) 	to 	One. 	Though hri 	Sharma,Asstt.,n 
19??. 	 ever8iqP from SO., was posted to Ii), 

"Calcutta he refused to join at Calcutta 
andapptifor posting to his.choice 
place .t! RO, Lucow,. which was acceeded 
to by K'o He was trnsfeed to R.O 
Lt.ccknow,. th'üs got reward. 

	

d)From 1998 to 01L. 	Clear Cut vany'w S kept Lfilledat 
February,:(o 	 R,O. paiciitta derijlng my due claimeven 

I 	afterl.complètion o TENUflENNER on 

e)ebruary,'k to 	 1 
.1 	 4 11. 2K. 	One. 	&xi P.S. Shurma,hsstt, wa again reard- 

ed bLrarfer.tirg on adm1niitrative 
J-icity rouUto R 0c41cutta7in February, 2k  

ftorn.Luckno, B 	city,even'after his 
• nil contribtion1to KYS Till dab- he 
did not joinat. .O. Ca]cutt.Hehas 

	

• 	sgsin eppl'id f 	cancellation -of hin. 
• ttinu order ahd rtportin(j to tiotno 

ihcro olr3o.Vocnncy rCñvinod virtunll 
• unfilled. In terms of KVS?circular No. 

• . F.85-2/88-KVS(E-III) dtd. 29.3.90 read.. 
with circular lo,F. 20-65/77-KV(S) dtd. 

: 06.10.77 such vacancy.should betreated 
as clear cut vacancy.. The A.C. Calcutta 
'viae This letter dated 18.10.2000 has 

. 	alrèady requested to fillup the vacancy 
R.O Calcutta • 	 for r0th functioning of 'RO.Calcutta. 

f)frorn 13.11.2k 	. 
onwards. 'Y Two.. 	. ,.0nefor (c)abovo andlnothrotnfor 

• creating vacancy in terms of Qricle 
Lor 12000, 1O(1)iof 1ransferguide1ine8Zin order 

to accomrndite me onll  as 1ave comple.-
ted Tenur4 in Efl ai.i have been working 

. 70787. StR.Q.&ilch4r. 

)A1l my officers at 1(.V, LO aic4taappreate my sineres, 
loyal, devo1ed, efficient services al] thr ugh. Copies of certi-
ficates i.ssed by 1  the head of of fces iwill ,  reveal the truth,(Encl-
osed as nnexure-1 to 3.) 	 I 	

'1 
Considering niy devotion to duty, lOyalty4 good conduct and ffici-
ency the 1½.ssistant Commissioners of. R.O. Calcutta had recommended 
for Mysting to R.O. Calcutta onprornotion/selection vide lether 
Nos.P.26_.6/92_g;(cal)/4483,482,585,2745,111,454,1711 dated 16.2.93 
11 . 5 . 93 0 3.7.5.93,2312.94,13.9.94,9.6.95,28.6.95 respectively and 
h 9-6,'92-K\rS(Cál)/2050 dtd17,9.93 which, would be àvailab1e in  

	

te at FLQtrs. • 	. 	 ' 	I Recomrn€ndatjons of the A.Cs kxx were ignbred by the Hige'r officers 
at 1-I.Qt.r. hile al]. other employees were' posted in saire place/stn. 

• 	 I 	 . 	

Contd P/3. 
1' 

1 	

I 



• 	 ' 	

- 

/cuting thpexiod from 1982to1997in 
/ oainst c1erv3cancy was denied th ou  

\rvedupcn me orno disciplinary jroce 
me durina 198 to the date of releeseo 

tingto R.O. CaLcutta_ 
no c1irge-heet was 

was pending against 
v promotion on 15.9.95. 

. 	 rorn the action of the higher officers of H.Qt,rS it is 
c1er1y evident that honeSt sincere,l .ioyal, efficient services ha ve  
no value in 1(VS and the good workers will be awarded with punishment 
and harraESrent without anyJC9gent reaSor and injustices woi1d be 
meted out to them only1 due to high l)anddnes5 oftbe ~igbex officers 
at K(H.t:s.) • 	 ; 	

': 	 0, 

. 
3. with a view t 9  harassing meand putting JneintO 1ardship offer of 

. . 	 promotion 	 dated 15.9.95(ne,ure,4). •issuedby the 
• (hdrn) . w& :orqed at K 'vS 	rand aiiot her fQrg offer of appoint- 

rnoiit dtdo 	.9 95]Inexure..) Was again i8sued. You will appreciate 
I 4-- -  

, th 	r on' post bo oer of a
IpointrnentS are neir issued to one 

employee 3'r posting as 	sistait or promotion from R.O. Calcutta  to 
R.O. Silchar. 	 I .  

elveHinto.thjS as.pectiil1 eveal that - thefigure 
8' of offeriof appointm en t dtd.18. .95 was iritten in two forms in 

the office copy of I( H.QtrS and•thecop endorsed to R.0 1.Silchar 
(Annexure-6 & 7) .Itfis--- also surpriding to note that inthetwo 
offez ofTpoinment, no endorscmentWaS given to theA.-C. R.O. Patna 
direl  ting him Vol  intimate, date of Jóin.tng,etc. 

: 	 - 

Further, based onfored ofr of appointrnrnt dtd.1U.9. 
-which was never lissued by the J.C. 	twoTcorienumr.ders 
were issued- lone bi Sri R. 14 •.Sharma, r. 	at H.Qtnd anotI'u 

laatra1  A.0. caluttanowjosted tOR.O. BBSRBOtb 
the corrigendum were dated 255, the context of"two:corrigcnduri' 

• 
 

were different  in ntu±e. %thle refeteñce'of offer of appointmrnt 
ws given in the corigendum dtd.25.O.95 issued,by 
, in the cozrigndum cltd.25.9.95 served 'upon me duly 

tiid iy r1 .1<. Th1patra, .O. ca1cuta on 29.9M, reference 
of offer of appointrhënt d3tedl5.9.95 	 corn- 
aendum are 	 (Annexue-8 & 

Lc1td.1.9.95 	Since no offer of appoin ment&as at al1issued from KVS 
and offer of-appointment dtd.15.9.95actually issued by the J.C.(drnn) 
was not withdrawan, the corrigendum dtd.25.9.95 j 4 ssued by Sr.1.0. at 
H.Qtrs and A,O. at R.O. Calcutta we're-not only falee,. forged docume-
nts whjch were issued out of connivance against me 1 but stand void 

abinitio also. 	 '- -'  

4. Defying the orders of the JC.'(hdirn) , I was forded to 
go  to R.0 Patna in1  flagrant - violatioi of.office procedure, rules 

r 
 land I was dirocted4to proceed to R.O. Silcar to join a 'Aaistant o 

 
f torn R40.'Patna based on forced offer of appointmcn t.dtd.18.9.95 
and corrigendum dtd.25.9.95 imported by the A.O.C4utta 1 bec'une 
Co ien urn 	2S9.5 iusued by $r,.O, H.Qtra wa 4iCtul1y - 

rceivcdatTh.O. Calcutta on9 .10 . 95 1. etter tp.29.9cof 
Cieuta is eielo9ed.(nnexurO- 10). This b s not only 

contd.P/4 
 

I I 	 X 	k4Z
'- 	r 	'° 

ocir 	
- 

,  

*,CU - flLt 	 "j 	 frr 	tc 	crr 	r' 
-( 	 C44x_C 	 err 	. 
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resulted financial loss to KVS for trpsfer TA/JoininG time etc, ~\  
CCtL'. but alsoL unnecessary loss of DHBh admisjb1e to me in terms of • - \•- Special facilities extended to the employees posted in NER as my 

family stay at Calcutta. Inspiteiof repeated appeal preferred to KVS, thLrigflfu1 claim of DHR admissible to me wcf'Oct'95 
hzi br'en dnjod so fir. Duo to Connjv*rinc nd forr;d documrn tr; Jiipurt&d b, tho higho oficeru I have been. put to fin&icial • 	ha.rdshjf Oct'95 0  

4. Due to non-3ttJement of the j8sue of Supersession in promotion • 

	

	 wef, June l 0e f ti' ven after awarding Ine the benof4.t of deniority, 
mvundoj hvo boon rw1n moro nalry 4o tl'o tune of 444 4 2000/- 

r1nonth. Xnspite of c108r orders iDSued by the i<V ., GOX,orinrs o1 	v,ou CQUr.tn i th 	ga 	n1 	mionono my ppi f ,niii 	6iri 	i1ie 	v!  Sonnel, Griev.ances, & Persjo, duto Some' unknow reason,the 
flanciaibenfjt admissible undr rules has no yet been ivento me, I have 	foced to UndergoJfinancjal sufferings wef.June'88 

• 1 	 • 	 I,  

	

5, 	From 30.io.9S'rrh 	been working at R. 	Slichar with full satis- 
faction bfmy bffjcers at all levels. During last five years my • 	 were "Very Good" or three years and "Exbellent" for two yeer. • • 	

6 9- 	I have been'applying for rnyitranfer from 1996 in very'year. for 1?tin to L0 Calcutta. ConnidexinTe 	 of my 1cose • 	 and the i1 '4oring&undergone by4 tnc de to lov of DHtA-  tind Py 1 4inomnly 	ros ultQ SuEe rs egs ion 	 motion 	A.Cc rocomnien- .d ¶or =
1
_ SnGftr to R 2 0 91..Cia cutt. 	• 

7 . 

• 	9. 

• 10. 

2. 1. 

All p'r 	i4fix uicio1jnw from 1909-9O to 1999 0  Oncióiiipintion 
$Df 'cut off eriod of one yor 	omployeos i'n,'C' & 'D'wozc : trinsferrj to their choice pfiè, J3ü my trajisfer toR,o, 	lcuttri ogaiIiLIt thOclo 	ictccy waie, 

• Irom 06.11,95 to 26.9.2000 X hveau)mittd twenty three rep:osen-totion to vriou nut}iotjo of Kwith i10 roquout to * transfer me to R.O, Calcutta eginnt clear vccm dos ¶o IH ccureda1 	eq times. 
grant DHfiA admissible to rae under rules. 
grant the financial benefits of pay anomaly arisen 
due to supersession inprornotion onadhoc basis wef. 

• 	Jurie,19$8 and regular basis wef.29.1,92, 

Till date no representations have been disposed by KVS negating 
the claims which clearly establishes' that my , 2enuine grievances 
have already been admitted in I<VS. But due t6 some unkbown an . inexplicable reasonthe grievancjs have not yet beet. redressed. 
RepresentaUons submitted to the,C.G.O.,KVS have also been proved 
futile. 	. 	 • 

I 	 • 	 • 

During 15 to 2000,. transfer of Prncipa1s , oncom1etjon of three yearsu1 NER, were' done by K; to. their choice place, 

J 	. 	•i 	ill • • 	' 	 _______________ In terms of artidle 10(1) & 10(3) of trnster guidelines 'for 2000 4  hundreds o emp1oy 	Whojhave corpletec1 th ree  in 1112A hav beer transferred to their hoicepice ON REQUEST at the cho1ce!p1ce of 'the in N • • R. 	 • 	 ___________ 
• 	

• 	 I 
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12, During the period from 11to 1999 the follov.nq omp1oyeQ 
transrred from--NER,tO tleir choice p1c 

ON pEQUET. 	. I 	I 	• 
Ci4.No. Namct. 	esik'jnatiOfl oined flQ 	TrnSfered 	Rcma 

On AT 	On 	W 1 
• Th.U. 	 3t.'7j.ia 11ljhrThO.,).1ffl 

place. 

2. U R.M.ha:cma. -do- 	1'7.l1.86.-dO- 	8.2.99. Jaipur. 	-do- 

.11  V.K.'andoy. -do- 	3.9.85. -do- 15.5.92. hmedad. 	-do- 

S. Raju., 	-do- 	24.4.90. -do- 27.8.93. BhubaneSWar. -do-. 
Balaji Rao. Supdt.(Ad1n)26.6.91.d0- 27.8.93. Bangalore. 	-do- 

S.B.C1tUtVddiJ.C. 27.2.92. -do- 05/95. 	Jablpur. 	-do- 

Prem 1<ujnar. /sStt. l24.94. do...123.2.96. Guwalti. 	-do- 
7. 
 " G. D. harma. Pi.C. 	01/950 	-do- '4.4.96. Bhopal. 	

-do- 

9. fi S. . ,arrna. 1.0. 	14.2.94. -do- 3.11.98. Phmedabad. 	
-do- 

10." Manoj 3fl 1(r. LDC. 7.3.94. -do- 9.6.99. Patna. 

From 1995 :toi2000,1 lhave been appl ying/requesting for my trisfer 
to R.6.,Calcu4ta only .,fr0m'N..Thile on completion of TENURE for 

three years in NER arre th 	five yoar yeorn 	3eViC in 
•NER,L.the only 	imst for ostinq to R.O. 

	 th 

stwcreatd ac 	dir.g1y,in terms of art. io(1 
of tranC'V 

for 2000, 	CL1!! has apain been denied and I have been tran- 

rred to R.O. t)elhi ntha plea of PUBLIC INTERE.T, ir flagrant 

vio1at[nof riiIj! V . 	 I 

In torm o atic1o:10flCf tfoZ guic1linCSs incrnçy 121 tO  

becred •on.y to accte e p1oyeesrkin4n NERncOmP 

tion o.tbeir. TENURE 	jNER, I had applied for my tranSfer to 

.ocàcutta only.MxieXt1rel 
. en1ing the due claim of employ- 

'I wàinc in NER, no ot er emp oyee Can be tzanserred to sucIL 

speial1Y creat. 

13ut suzr±Sifl9lYs Sri R. I( , 
 RaStçgj ASstt. of RO Delhi has been 

transfekred tb R.9. CalCutta in Public Interestith a view to
1  

dnyingc3ue claimof mine. This is another solitary proof 
denial Of NATUR 	CE, , 	 I 

16.In tems o:E KVS jrcular NO.P.13_6/81 VS&.!) dd.08.4.81 nd 
dtd,20.3987) for ).VS 40 and bo,tWo 

tsistnt and one L1C are sancUoneTI 	
n 

jrms 3 or a ctU8t8f. The RegiOfl,bCre KØVS ctrongt'n 

T 	 is not entiTed for 	
OCLDCO 

	

1ccording to thiOrI. the post of &sita tS 	re 	aflCti 

forR.0. .cj1char7.hmedabad & Calcutta vide order dtd 0 8.4.87.N0 
Order amrnending .he nomS to this effecE has yet been circulated 

by KVS. to ROS: in ,thi matter. 

prom 01.4..dJthre re 39 Vs w1der, 	R.b. Silhzr, In terrr of 
ule5 . twp post f bcistnts at R.0. &tichar arSURPLU .Being 

• senimpj station I m narllY SULUS 
 

17.In 	r of Uid1ineif0r tranfer, 
• 	(a)SU:rlUS.1,rflPi.bYes get 1  Preference over otter cases of transfer. 

(b). Tthitire ciSeS getjprefreflce for posting 0 theix choice place 
i tLrmO1 art 10(1 or guidn)in(- Lor trn frr. 

• 	.••• 	. 	
'• 	.•i 	

•j1, 
181jt1' 	

rebdered in R0. 	i1c:hr t1l the 

rijultir h tiibit crnminsiondr wxo p1oI to r""1 	
tn'f 

potiflg at n.o; Clcutt8. NO comp1int from 1995 to ti)1 cinto 

coutci. pj6 	. - 

• 	 I 	 . 	 H 	•. 

I- 



	

. 	 , 	 Pge6 	I 	• 	 :• 	h! 	,• 	 • 

bQs ever Dfl macic by the 	C. , Si1cha rgardjLrig my conduct tl -)at pay cau 	my ,  transfe± oni ath4nistrative grourt on 
;. the plc? Pb1JIntereat.  xreao. X  have  never been comunicated 
' ..-.--"-. 	 - 	 U- 	 - - .- 	 t- 	- 	 . 	 - - 	 --.- 	

, 

: 	bout3nycaintaairstmeby_ny_o heoiceofKV. 

	

_ -] 	 -f *** 1. Duo to ZflY transez to I•O• Silchar an4. 
. 

th 
i
in Vio].

•
at*On Q 

trn5fer guidelines prevalent dur.n the period from 1987.-88 to 
. 	 1999 and the conspiiacy plotted by the sigher 4fficersas enu- 

nioited in the foregoing paragraph havá a1reacy been forded 
unxeasonbiy and ithumane1y t 	. 	 : 	.• .  

(1) unergo financial loss for more 1 than Rs.4 lakhs f
,
or 

(a) non-payhient of DH1h for more than Rs.80000- wef. 
Oct'95.to November,2000, I 	• 	 1 

. 	.(b) no4-paymentoffinanciai benefit of morethan Rs. : 	125,OOQ/. toward8.payanqrnaly 6t 1 .to eupraeoion 
I. 	 'I; pxoinot[on waf O ,O __oJoyZ(. 

(c) •foicing me to incur expenditure for 	16,OOO/- 
i.3000/_ per month, gar i**3coa' maihtonncc of 

goparaid ctab1iühmont at Sj.ch;r Erom , 	

. 	 •1 

Ortobc'95to_Novembo'ç.. 
() 	Tonai _trbnport . Ii 	OX Id,2.QOOO/- involvcfti 

	

rviJiting the fmi4yo xnderin 	i).ia1' øervicaD 

	

'T b.inq4uty bound as hena:o..t 	rnilywhieFis ovr * 	

hd abpvo_th L 	facilitie dmi8ib1e.uhoxpendi- 
tbu2.d not be required h& X not been: tran5ferre1 

• 	4 	td Patna & ailchar in1v1olati6nof .tansferguideline 
prealent during1987.-.88.to1995,96. 

. ......... 

() undergo mental tensi6n during 1 1aselve 'yar5 that made 
me Ec s4rious patient ofHype4.enpipnIwit 1cr at problems 
tha caused erious cc4.th1bn 1,t.2K and had to 
get for stiches on4  mi1foe1ad. tIr 1epar Ij.arage has 
alrady been inflicted po i'_halt 	c fe to pes.sting 
inj4stices done by be KO -04 	Oheer 

I 	 Vindictjvnos5, 	 I 	 1  

T1110T lOflcj (JOpQrGt.ion from family and t)a: 8on,yinc 
rtt r:t:, X.tvjrtn 	4nntjttiij,on 	 .(4ttthtst1. JI4 0cu 
IiVe,  irtieble. '.ho cductionof'on h ...bqn forced to be Jeo.-
pirdinod to a cjr&at oxton*. Purthsep ratIon wiIlmake his 
CuLtuo c16reor blak and hiti promiMing f ture willbo.ond in 

• 

	

	crtrtrophe. Dur.nçj the period .frhm :195 to itillc1mt I hiw 
been forced not to look after.thefamil!y stying at Calcutta. 
Oncompletionof __Tenurein.NER si~ccessfull ~,JV-_rederincL 
unblemishedservices_to KVa at Silchar, I, Ybein dr  
claimantfortransferfrom ROin_NER,certainlycleserve 
postintoR.O.Calcutta , in terms_ofarticle10(1)._oftransfer 

• 	iidelires_,2000:and.rules_forpoStingôn.SURPLUS_ GROJND. 	. 

2. 	• 2n view Of the 	 •above,I appeal to your kind 
honour.to  reconsider your decision . an&jjin - rder - t meet the 
end of tNATURAL JUSTICE please'issue•necesary orerSto 	• 

(1) modify the 
cltd. 	3,112QOO. .•,. . 	

•h'• 	

. 

2) tansr peto R.O.Calcttajn trths olE ait.1Q(1) • OL g iiaelires f _ dnd ru es for transfer 
-: on a1rpiusground aaIt the vacancy d reated as 

	

• 	

•• 	 per article 10(i) 	ox • 	 ft 	•• 

	

agai ist'th vaeancy4vjua1y::1yjrunf,jii 	from 
• Feb'( at R.O. 	 Shri 

P. sL Sharma aswelllas recrnrnefl1atjoh Of the A.C. Cal-
cuttb On 18.1O.200Q foI posing of ASstt, for smooth 

contd. P/7. 	• 	 • 	 I. 
4 	

1 
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functioning of R.0. Calcutta, i or 

by creatirg supemumeraryosttR..Calcutta 
bincu my duo cl a im unth r ruie hr.; btcm don lcd 
unrenron a blywcf. 1988 toNovembcr2JO0. 

(3)rinpiym€ntof admi'ssblp DHR to me wef.OctT$95  to 
N vebci, 2000. 

(4)pLyment of financial benefit towards, , pay•anoma1 
a :isen as resu1t o f su ersession in promotion 
w f June, 1988. 

(5 	cOnduct thorough roa i to the fQrcjry doua by 
the highor•officeof IXIIS thrdu -i a hiqh power 
committee, preferably by the m;nb?rC from.Huinn 
iUçjht cOmIfliWiQrl;8O that the 11i4qhex off.tcr 
of KV cannot influence the Iiiqtilry Coirntd.tteo, 

at the earliest. 

Xn this rogrc1 repre!3onntion to th.o Vice-Chuirmn, 
KV S  being the head of the Committoe for finiisati,on of trünfr 
under article 10(1) of transfer guidelines, is being sent separzt- 
tely. 	

SI 

Yours fathful1y, 

(Tapan Kr. Chakraborty) 
Assistat 

Ends:- a3Stated above. 	 j 	KV; R.O. Siichar. 

Copy tO:. Thc hssistant Commissi+nér, 

	

K.'. &ngathan, R.O. 	lChars - JWith the request to forward 
the appeal to the Conmissi-- 	- 	
oner,KVS and not to relieve 

please 	meLuntil the disposal of 
S 	 representation is received 

1 	 from the Comissioner sand 
th Vice , nKVS. 

	

• 	
1 	Crapan ic.' Thakzaborty). 

I 	

I 	
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To 	 Datei" iL11.2OOO. 	> 
ThcVice..Chairznan,.  
K:ndriya Vidya1aya Sariga than, 	 SP EED P0

,U 
kiaatri Bhawan, 

Now Dolhi.'llOOOl, 	 (Attention:.. Mr.K. S. Sarm,IA$, 
Additiena]. Secretary, 

	

- 	R. D. G. 0, I. Subjoct.. Appeal for modificatjn of Tranai H,erQrder NoF.117 
)9-KVS(Estt..I) dated 13.11*2000i issued by the Commis8i- 
ner, KVS, in violatiOn Of guielinea for tranater,2000 

and 	uet for toti4g ,r Tan Kr. Chakrbor,satt., • 	
romiço. flchr to R•.O, lcutp on COMPLETION OP 

•RELIN N 	in terms if 4x ide 10(1) of ,guldelTne8 or trQnater 20ôô nd on SURPLt)s GRU and tEDRE8$AL OUORX7VANC regarding injuitices don, 
iiilhef Mattero no 1. ..Paymeni. of DHRA admissible under x'ules nd onpyiflentof tInanoipjcnerit for 

• 

	

	 • 	 T

ir'maly risen due to supergeJo in pr tool ionryfj_ une, 	 -•'•• 	ft. •• 	.l 	' 	- L 
Rove rred Sir, 	 1 

With reference to theaubjet cited above with due de;:enoe I beg to submit my submiiOn. her&in.-belo for your kin(i personal attention, pezueal, 	'èonsideratj,n and appropriate orders please, 	 • 	 •• 	- F 

	

1. 	Tht X have been applying Zoi my posting on prOmotion,' seietion to the 	of Assistant at'R0t9alcutta yef, 1988 
., 2. 	Vacazcy existed at R.0, Calctttaag fIllo, ''I 	 F Period 	No. of vacet post Remarks 

at RIO. Calcutta 

)iIia at • I 9E 	- 
to 	 • 	 Prom.tion was due in 1968 on adhoc. Dec'92. 	Twoo 	 basie.at the same was 4enied to 

me by:KVS withOut any cogent reas. 
My aexUorLty No, as.UDC was 126./al - jluliors 'from Seniority, No.127 to • 	 157 were allowed to supersede me 

• on promotion. Auth 	aa±kj 
onmoteea in term o 1t1lesLtrpn_ - 	fer uidelinç8 were_peted to thelr 

Plgce/agrne Tstat4,s .t4 
an seleoion through departmenta.. 

• 	 examination, as Assistant pt R.O. • 	 - 	Cputt 	gpin 1  denied inT2. 
• 	 •) 	 - 	 - - H 

;:ne-4.O5tion 

	51 no2ffd 
J. K Gupta

was - offered appointmenti 	ostjng,t HQtrs,,thu.. 
 Supersede me furtfier 

 y convincing reason. 
b) 	June' 95 t. 	 I 	J. 	- 1,.9.95. 	10ne. 	- 	• •Vaony was floccured/created due to  I trantjfer of Shri D. 0hdai,Asstt, - 	 to R.Q. Bhubazieawar vide order No. 

il 
• 	 F.11..1/95_KVS(E..1) dated 23,6.95, • 	My poàting toR,0. Calcutta was an n denied -without any reason, £.9fli.P/2. 

F 	 • 	 • 	
- 	 I.. 	 - 

• 	
- 	1 

• 	 • 

• 	

• 	 1 
• 	 I t 

	

- 	 l 
• 	 -I 
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I 	
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 S(pt'95 to 
1997, 	One, I 	 . 09 Though Shri ?..5harina, Aastt,, 	n sian it S.O., 	Jas psa'j to R.O. Caicutt, ref sed to 4nin 	t nLo. Cnlcutt( L  and iad epiioa1'j. 	0s 	ri i 	o 

at p.O. iuc now, w 	c 	wa8aoceeded to by KVS. He 	a trnferredto R,O,Luko • Kotrewaz4, for di 	ynp the 	u 	or 
 Froei193 

February,21(,I One. Clepr cut vacncy wpS kept Unfilled at RO 
 Fobrucry, 

ilcuttncienyjng rnyujci 	even aiFer  cmplej 	o1:Tenure in NER on 3O.1o.9j 
to 	 • 1- 

• 
Till. date, 	One. Sri P.S. Sharma, A8att,., was again rzq 

-lj 
£ewarded by trferrjn 	hi a 	 m on 	dminj5t.. Q9und tO1b 	Caicutt I A-I oy in Peb'2T iom tuonow,..9 city 	yen 	terhIjifl I ContrIbujon 	o K. Till date he did not 
'50 mn aLO, 	alotttt. He hae agsindieob_ ed the order anI r'equeatd for posting to some where else an 	cancellation •firdera. Vnpncy vi'tu11y remaine4t Cluttp from epteber'95 totili d 

........ ... 

In terms!Of KVS Circular No.F.85...2/88..,. KVS(E-III) dtd. 29.3.90, read with ,Ci'cu1ar 
• 	

. No. .2063/77..KV3(s) citci.06.lO.77 aoh ••••, 	ny_should be tr ted 	O rô t 

fil 
o 	urea vr o eseI.tr,L .  • 	

UP 	4F VOQfloy 	 A 	a pn Tk.p1 CIoütfor smooth fflctjgj • 	
1 	 _.Xcuffj, 	. 	

•. f.; 	-. ** f) 	trum 1•11. 	
Ohe for,(o)Iabyed another Ofleforcreat 	• 

Onardc. 	TWO. 	
ing vacancy in trin5 ofartiole io(i ) a9 - 	-- 	 - - - - 

e*** g) 

'.'aiiejer gu1.oLmne for 2000inoj'0 •accommod8t0 Ion]. I' 619 1 h v corn leted 
en Workillg for 

my oicdr at K.V, R.O. Calcut a1thrugh apprecjt my aincerest, loyo1, devoted, efficient. servioes . Copies of 
oorti- ficateg iaø04 by the Head .t etfioo will. reveal th truth (End-'i oi to_fl, 

Cor . laidering iy devotion to duty, loyalty, gOod conduct and ,Zfi-ci:ncy the Assistant CornmiaaiQnara e R.O. Calcutta 	r'ecn!unended for m ostin to R.O. C cutt on rolnotjoxl/ealectjon 	 I 2- S C 	3, 2, 	 dateler 16.2.93, 11.3,93, 17.3.93, 23.12.94, 13.9.94, 9.6993,20.6,93 res- 
Pectively andr:39..6/92.xvs(cal)/( 1td.'7.9,93 which wouLd be LtVilable in file at }1.Qtr. 	-. ; 
Recofluflendationa Of the A.C, Head L OZfi 	wep ignor 	L . th e  LherOfrj 	' at H.Qtrg, while 1.11 A+h., 

I 
roce eding 

I. 	 . 	,. 	,. 	• 

4. 	. 	. 	
L. 	I 	. 	•-... - 	. 	. 

I- 

Ithrouh 
act Oj;-  ali 

.1. 

.4 

I- 
4., 

.1 

a, 

I 

I 	I 
• 0 	- 
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tthe date or releRse of my promotion onk5.9.95. 
1 	 60 

From the action of the higher 1  officers atH.Qtrsit i.e 
clearly evident that honeat, sincere, loyal, 'ezficie4t services have 
nc value in KVS and the good workers , due to their boldnea and 
ecel1ence, Will be awarded with punishment and harragement without 
ay coLont roa?3on and LnjUtioea would bemote1 out to them only, 
oving to high hondo'Ineas of the higher officera at KVS(H.Qtra). 

• [e!to onie unknown reaon and 1 coiflivaficeóf higher Officel'L-
Svi uran qhand, the then DC('Ad1nn,now J.C(Acci) and Sri V. .K. Gupta, 
tho then 	 OW A.C.(Admn)r at i.Qtrs.,my.due promotion on. 
A 	 ..,4i ..4 44, 	a+ '?m Tiinnt RA bvd' r4,vlllDr hI2.ci  

cjdure ws_adopted ilIikeU'±ebout Tnpromotion in vioiatiOn or 
ordera of G.O.., te Supreme iCouant other CourEi/Tri.bunali in the 

coLxntry. All my juniors were glloied tosuperede me and draw morq 
elriea than me wef.7une'88. The reoommendatiofla of the A.Cs for 
my posting to R.O. Calcutta have not bçenconeidered bpse on extrj 
woua consideretion. 

SriV. K. Gupta, Sr. k.O., .1ow A,C(Adinfl), promiaed in 
writing vith his letter No. F.9..2/94_KV5(R?I) dtd.04.10.94 that 

*0*0 a.i•iør cif xrnrointmpnt/tromotion to the oetofAiitant 411 be giv er  

J'QJflQtJQJ3jsUbiUct to eXoflcroU.0n e qnargea en ne 	uJ.u..LAU1J 

QLtno pen.i.ng  agiaiflnt ma nd all bpneit Will -be given to me with 
trCspCtiVe efrect1 	 1 

The' statement of disciplinary procoedthgs pending against 
wcp a white lip 	d a pr.plsnn,d100nnivance because no chprgeFhQt 

he issued to mo 	all, As such questionlef exoneration of charges 
1dThot arise at ali.Thisip a solitpry proof of connince mpde by 

Ce 

ruar 

rpss mjout of vindiivOnósø and in p pre-pJ.annea conzu.vanco 

1got an inquiry Oflddctd 1  b tkió then D.C. (7nance). 
TiC r , and got ca vigilance report prepared - in their 

avour p n pointing the sole lepie on me, a dealing 
I hand, who wue Only responsible to put.up the proposal 

in terms of uie6 it the very initial stag.. 

withheld m'promotiónwef. Junp'8 tothe pstof Asntt. 
Ofl'AdhOObCi$,&P°l atIJ,OUtt&. 
TranZorred 	 Patfl on ,  .1.9Oi1 violation of 
guidolines foIl trenófir on thO plea of Fublip  Xntert. 
Copy, of.traneer order endorsed to weIwas;aent to the 
A.9. Patna on 5.1.90intentiOflellrad.that no opporthnity 
could be availed iQI take 'recourse t0 redreaaa2. of 

	

grievances..(Lnnexure-,.4).'I 	. •..I ,  . 

kept the promotion in 1  eeal$ cover in violation of rilee 4  
in violation'ofatandingäi'ersofthe Hon'ble Court/GOX 
decieion,eto.; 	 1 

[!, ontd p14 

•' 	. 	': 	' 

	

1 	 i • . 

save •t 

4 4, 

I I 

*14 

* ) 

• 	(I 

I. 

'I 

ft 

p 



: 

I 

It 

41S 
As per orderø of tha Hoii' le Court, 

ci) 	&eeledcovor pocedure. an't he adopted w)on 
oharge-heot has hot babn framed and aerved 
tipon. 	 : 
Promotion of the employee can b be withheld 
if no charge;-aheet has been ion*od and anrved 
upon him and the employee ia entitled for 
promotion with fincial benefit with retroapective 
offect. 

(jj4) N  Bexe calling for oxplinatton on vigilahcé report 
• dose not mount to initiation of depaxtnuntal 
pkocee&tngcu. with bó3.dirg of bonefita l  of the 
employee ,thorefore, Is untenab)ein law and 
:th0t1t justifiC4ti0fl. N 

•Even then,.a çct4'conEi8ting of. higher officer 
boldin the charge of ICR3, Vigilance adotion, DPC 

ttd not give clearance from vigilance for promotion/ 
issuing offer of ppointmmti on selection durir 
1988.to 1995tf,\-. 

did not ccnejder i3rómotin in 1988 although Z Was 
Under zone of coni$ratiOfljW%dOr rttlea for adhoc  

• promotion and in 'Uioletiop of rules and oraea or 
the Supreme Court th8t "servation rules donot 
à3for adhoc prom 	e otion, I my juniors wetepromoted. 

Did notconaidor tpr my promotion again in January. 
• 1992 dueto nonavelabilityof JCa, maintained at 
H.Qtral. ACRe were issued from R.O. Calcutta in sane 
bunch and based on which Sri S,Cha)raborty,Ui)Ci 
was proxztec1, but eurprieinglyj my AC were epor.. 
todly found1  aisaiazt nst éilablø, 	, 	1 
Xfldulged in vi4lat.tná  the OXAAW of tth Hon'ba High 
cdurt, Calcutt atayig the i4egal tzansfer orders 
aid inspite of orde froxfl. the .C.(*diIn),Ito implement 
theordera of the Hn'be ltotirt, in tue npidt vide 

• Office Order 	 dd.19/2i.7.9 S  
ncicse6. jAnnexure5). 

	

L 	., 	
5 ,1 	 • 

•* i 	 Misled the court by fnitjAhg the false information 
that invited repeated oont againet 1(VS. 

g) 	HiSSPSIAt 	many aS 49POOrom Oovt.Pund to cover 
up ther.i. apenjtiareea Of: three kix Myocatea 
including Senior Advocates ag8in8t norms, of ex!s nditure, • 
txnaportation :c05t, etc. 4ith a view to punishing ,  me 

;azdhareingm.in variois.way81 
forced, me and the members of fanily to starve almost, 
for eight months Irom 09,1.90 to 15,8.90 by withholdirg 
Y alary/H2e etc. Asaresult Of withbo1din of 

Ih. I: had to incur financial losof I.10000/w the 

• 	 tolescalation cost of rnateLals. 
Forced ma to undergo1 fiancial suforing8, dxove me 

I isnecessarily to litigation for my survivaL' Otherwio, 
• 	 the Conspirators at HoQtza/R.O6 would have termina ted 

my service by this time, 
5. 	 Inapite of ins tXuctione from DC. (Adrrxi) vide letter 

$oP743/81-KVSVOM) dtd. 7.9.82 ( Annexure.6) to 
e ettle the personal problems/cl ain7tevances promptly 
end effectively, to officers oI KVS ilicted 

• 	 ' 	I 	••' 	F:r 	,i• 	,_. 	' 
• 	 • 	.• 	• 

F 

I 	 I 



,PQFUni°W 6uffringO on me id did innumerable 
injuntiee to me. 

6. 	 On 93.8.95 X oppealed to the then Hon'b3.e Choirman 
forL 

withdrawal of ororG 	c2cI 	 or tronBfer 
ai tDC to flO. Patha. 

• I 	 b) r"I.0a80 of mij promotion ak Joistbr.t with 
panting at fl.O. Calcutta .e.f. 03.0.0. 

7. Qn 15,.9S offer of promotion to the pct of Inniatant 
waslinGuccfby thJ.C.(Adrm). Trcatinqmo an 1JDC of 

• R.O.Calcutta, I was offered poat.tng of t.ncitrt at 
k.O • Siicher. (1nnoxur(1 - . i). 
As Dueh, it s vary clear that my trnnLafer order for 

I 	UI)Cat Patha was withdrawn and an a ronult of withdrawal 

	

- 	 iy It (1110V49 to Path 4 	 V9..L.13O 
Ca cutt.v 	JC1 Idrr). 

	

• . • • 	 • 	My poUnq to R.O. 53.10har inpito of clear vacmcy 

• • 	• • 	 P.O.: Calcutta in; against the written comrnittmont 
• 	 • • . 	• • 	,oSri V1C.0u0ta,SrJ1O. vide his .etter dtd.04.20.94, 

	

• 	• 	- 	 wh .oh i5equrnly covored by i cane bf 	-1ICCRY 
OPP !a J? tioxux8)  

•. .!In thó 

 

as 	.Cnenii (m 	Vb uox & oiors, 

	

• • • 	 •• 	 WarOW3 350,(Uombay) dt.of judqmrcnt 5.12.95-. 

	

, 	h 	•o-)o.t7'7 	: 
199S it was holi by tm 1-ton'ble Court 

• 	 • 	. • that 9Vt.±rttnirii!trattV'e uthoritY 	tnot icmoro 

• 	• • • • • 	• 	tproi!3a on 3omo unJdertii od o unc1iloned Cround4- 
• 	

: 	 nacaonuityp". 	 • . 

	

• • 	
• !e.. 	 On25995 x resumed ny duty with modical fitness 

• 	• 	• . 	• 	certificate and worked at R.O. Calcutta for four days 

LOn 27.9.95,. 	till 29.9.95.X opted for joining at. R.O. &ilchar 

	

• • 	. 	(Annexure.-10) and applied fo 	ransfer 	for 	.. 

	

• 	 . • 	
j,. 	 joining at P.O. &jl.chag(linnoxur4i), 

	

• 9. 	.. 	 •Agnifl the oonuiyonoo wan tnrtnct mr4nnt m to do 
• urthor harm to mo by 3ri 13. K. Talopatra,A.O.fl.O. 

	

• 	 . Calcutta and Sri. R. N. Sharina, Sr, A.Of at H,Utrs. 34  
• 	 •i. 	I 	- 

Over phone on 25.9,95 3ri Talapntro,t..O, flow ,poted 

	

I 	 to R.O. lihubaneawar, talked to Sri. R.N.Sht'rma.Sr.A.O. 
and connived to get ma out from Calcutta and rcposted 

- . •! . to n.O,Pina.g UDC ngcjfl • 	_ ttr 	3flC Qf 
- 	1I 	ot1orromotiOfl_ofl 4 5..95 bflei1.C.(Admfl1 and 

• 	
.. • 1[with.tri of trGnefarcr r ror. ptna_pn UDC. 

- • 	
on 29.9.95 Sri A. Be'Sarkok' OZrg. A.C.,Calcutta, 

	

- 	-.. 	 • 	ismxed 	Memorandum.No.F.266/9KVS(Cal)/13O 9  
• 	I 

 

J11; - jAnnoxure-IZ) cflol.O sing tneretitha fike corrirendum 
• - I 	 5-KVS(r'-X) dtd.25.9.95 (j.zincxurr-t) 

dul- ettctrdy.Fi 	K T&-pftQ.,ijj, ,Galcutt(L 

• 	 • 	 _ojjj 	nhcyn nFa- 

• 	• - 	• - 	In 	Coorii9,Ca1CUttit. Th.ta wan 	w.th 

- • 	I. 	 •'•I 	I 	ereflçc toouinr ezppointmontd.j,9.5(WA 

	

. 	• • i 	- 	j ur7) • he s1brrigendum purorteiLY aigned - 
• 	J i': ° 	 I-5rl R. N. Shnrmna, Sr. A.O. wan etteatc3 by 3ri 

	

• II 	I 	•• 	 This waø . forged •ocurnent-.tmported 
• • • 	- I 	 whTh 	nat 	P ieuet byKV 

I 	I' 	
• 	i 

 

tri-  ana had no bearIng on with the corrigendum 

It 

: 

• 

a. 	• 	•j 	• 

-•••- 

•1 
• 



_4 

of twO corriendua and dateof offer of appointet 
(-dated 18,9.95)reterred therein are different in two 
memorandum. It is qt4te obvióui that two çrrienduIfl 
7qf !r1nj  dates of twoofer o 	9ointnt !rom VI8 . 
HQq'5 were never i.Sl4ea. 

. 	 ''f 	 ! 

• f thecorx$endum acteSted y Sri s.iC.' TalaparaiA.O. p 
• 	hat resulted issuance 

91-y 
Memorandum dtd29. 	by OtiA. 

A.C.,Calcutta, was tu 	issued byT3z4.O.9 there was no 
further needto insue anóthez ,corrieñdumofl 25,9.95.tha 
same dte_ h ving df erentcOntext/tOrmat,refOrenCe of !  

• offer ofppointmentdtd.18.9.2.. 

corrigendm dated 25.995 isd'by'5'i R,N Sharma,Sr.A.O., 
refers offer of appointment 'td.1B.99 XiaXt* iaued 
to me ZQZ the poet of AeetatanL_T}I$IS! ANOTHER FORGERY 
rt 	r 	MrR IN ¶1 

Lt h era was 

I, 

JV OLUVnAne 

a forged document baeedon 
Sr.A,Q. on 25.9.93 phgin 

was 
Lssued by 
tR0Pptna 

inotead oJO Ca].Utta. 	 .. 

A delve into this aspect will reveai.1 that the figure 8'
L. 

of offer of epointment dtd.18,9.95 	_ten in two forms 
in the office copyóf KV H.Qtrj nd the.copy endorsed to 
R.O. Silohar. (Annexure-15 & 1),It is also surprising to 
note that in the two offer of appointment, noeniorsement 
was given to A.C. R.0. Patna directing him to intimate date 
of joining,eto, as is normally done in all uther ease. 

Signatureof Sri. R. "N.. Shaima, Sr.A.O., or the upper portion 
of the office copy 01  offer óf$ppOintn1Qfl dtd 4 18.. appears 
to be done' ;  in two differttt pen/ink and appears to be different 
from te 8.gna'ture at the bo.'ttom  of office c3py.--If it i5 
4Ll+ 	 t?' II1P 	 flWI+ffIIfl IMV ? ao ha inn 	Mod hv 

waiting p au.1.aua.e Leeu%.0 U L41a DU"  v. 

• 	• 	
it 	

I 	
'•: 	•• 

It app arethat without knowledgefthe J.C.(Admn) forgery 
iad been done in the office copy of offer of appointment 
cly issued on i5.994 E-* ection. Surreptitiously 
i3T.95 was irged as O.9 95 	ordex'tó. .itabliih that 
it was issued by the J.C.(un). 	' 	• 

Corrigendum dtd,25,9.95 isued by Ark R.N. Sharma,Sr.A.O. 
was received at Calcutta on 0 • 0.9 ..iBeZoxle receiving the 
corrigendum issued by KVS( .Q re ,j 	d onj ke and 
gorged corrigendum prepared id. ettee ed Y Sri  8. . 
Patra,A.0. I was direäted toi repoxtto 11.0. Patna and relieved 
on 29,995 after paying tr.nefer A," advance ineteQ4 o, 
ilcAr, 1vie Letter dtd,, 	 state- 

ment made by him at para-2 of letter  ij copletely feg 
and bereft of truth.. 	 I 	• • 

1I 	• 	•, 	1' 
Sri Talapatra was so much vindictive that he dared to submit 
false Affid4vit even after tkin'g oath in Calcutta High Court 

x.tka ihatLC.B.I. case agalnat 	although there was no 
C.B.t o  case against me sinci my appointment in KVS.This false 
statement compelled me to bring the charge of perjury against 
)im In Hon'bie High Court,Calcutta which is atlilpending. 

L. 	 •. 	_I.. 

	

l.I:': 	
•1:.' 

I 	I 	. 	 . 	• 	I 	I 

	

I 	 'I 

• • 	 . 	. 	I 
Ii. 

I . 
I  k' 	• 

Jdtd.113.9.95 

II ,  



0 •  

,i4com'p eteut 

- 	- 	___4_____*____-___,-. •-. .--- ------ 	00•0 

r 
0• 	

,!..: 	 • 	 •.. 

i1 o. 
eaidea, voIatin the Orders of th J.ç.(Admn) I was denied 

cont1Lnuing at R.O Calcutta .beore. .in.4tng. at R.O Silchar 
as Assistant on promotion in trm qf orrer of appointment 
dated 15.9.95. issued by the J.iG.(A4ffn),I was Xoroedto 
go to Patn in. violation f office procedure /rules/decency 
and decorul through colourful exercise of powers unauthorisedlY 
by Sri A. B. Sarkar,oZZg. A.C.Calcutta4th aview tà 

gottià.rid of meat CalcUtta R.Q.. by hook or by- - 
crook. 	 - 	. 	-• 
denying me DHRA admie2bleat Silahar owing to my 
lastJelace of poeting at 1(0 -Patns and putting ne 	• 

and 	members, of. temi1ynto, further - financial 
hardship. 	 -•- 	 r 

A,C.bui.Zg,thu hoed of o.LfLOd oZR.b.' 4dhavi - aroQtst 
positton/ota%.UM in. hierarchy tflan 4.0.fSr.A.O. is governed 
by the orders of his next euperiorLautbority i.e.D.C./J.C./ 
Commieione&auchA..O /Sr.A.O. 	 to 
Lague  orders directi.Y on tneir oispeca.'.i.y wi 61  

	

0 	 corrIendwn f ppointmenttansfer eto,ior impleinent&Eion 
O 	 0 0 	 suVejj?.r 	L• 	A.aaws done inmycase. 

Besidea A.O. hs n authOriy!tO.attest'anY'OWcial docu 

	

H 	' • 	 ments si ce he is not having gaze ted power, in'. AutOnOmOus 

	

0 	Body.Thek'efore, any attebtio: mad by A.O. on his o%vn madq  
fcori'i&endum orderdtda 25 . 9  9 ,, which was nott all 
ssTm KVS & reèived pt R.8 	t_a # -  oi"t be accepted 

	

0 	

- .' y'the hiihr uhority for iinple ientptlon. 	 0 

• 	 • , 	Issuing order on 29.9,95 vide lt er. No.P.266/94-KY5(Csl)13O9 
• 	 knnere- t- 	by the A.0 	alcuta,theréfore, atan.ds 

unauthorititi,e, illegal anctvoid abinito.' 

AU these irregular, forged and' i.legal a6tivitiei were - 
- 

	

	 done by the *xhigher offiders of R.O. &KVS(H.•Qtra) appears 
to be under the influence of the then Sro 'i A.O., now A.C. (Ad.mn) 

• 	 the then D.C.'(4dmn)., now J.C.(Mad), as their ,  all out efforts 
• 	and connivance to harras me and 'the membea of family failed 

0 	as a rault of releaàe of promotion to mewLfthdrawal of trans- 
¶ fer order dtd,5A 	for Ptnp by the J.C.(Admn) under inrtru- 

0 	
ctionsTrom the Chalmpn,IV. '!it 

0 	Connivance of the higher officer 1s of: KVS(ILQtrs) & RaO.Cal 
0 	cutta against me iaunequivoaUy subatantiated.Otherwise, 

• 	• 	th, being all claas-1 officers paving responsible posts, 
0 0 I 	 woul

ey
d have certainly not dred to  

a) disobey the ordra o fthe J.C.(Admn) .afld refuse 

	

0 	 • 	the order for piomotidn and dieallo.w• me to continue 
0 o at R.O. Calcutta before 'joining to R,Q. -• Bilchar 

	

• 0 	-. • 	 0 : 	(1nnexur 
 

0 	-- b) issue £orgeCóiZer of promotièn :dtc1.i8.9-95. • 	0 	, 	c) Issue two offer Z promotion dtd.15.9.95. and 
•,. 	 . . 18.9.95 foroncpost 'to the same person  giving 

	

- ' 	 poet4ng from R,O. Calcutta to R,O, $ilcbar. 

	

O 	•L •. - . 	0 	 4) ilsue two corrigendum on 25.9.95 without any 	, 
I 	 authority and of different ;on , ext/ormat. 

	

O 	0 	• 	i 	I a)' issue order dtd.25.995 & 2.9.95 .fx.i R,O.Calcutta 
• 	 with distortei/Zabricated information,. 

f) iauo Order tb relieve me in haataOn29.9.95 • 

	

• 1 	
. 	bnad on fake: and forged cotrigexdum order dtd. 

259,95,-while order for corrigendum dtd.25.9.95 
issued by KVS based on a forged oifer.OZ appointment 

contd.J?18. 	 0 	 . 
0 	

r 	 0 
0 	 00• 	•I 	0 

	

,0• 	 - 	 0 00 	 .- 	0'- 

- 	0 	•• 	• 	0 	 0 
- 	0 ' 	•I 	- 	0 

O 	 , 0 	 . 	• 	 • 	'I '  

V 



- - 
I 

- I 	
I 	

1 4  page/S L dti .18,9.95 was ac junil 	x ec eied at R.O.Calcutta 
on19 . 19. 9 . .. 

) mao paymcmtfór tansfz 	!avan0efor,R.O.PatnS, 
while T.T.A. for sil lp, hak wai l applig4 for., 

violating the order o 	the J.C.(dnin) in 
hierarchy, who, 	k is !,1Ifv having gone thro4ght1'e records 
of illegal transfer done by KVS on 5.1.90 in utter violation 

9699O of transfer guidelines for W8 	withdrew the transfer 
& order and treating me as UDC of R.0 	Calcutta, posted me to 

po;erS R.O. Silchar on promotion through .ffer of appointuent order 
delegzited, dtd.15.995. 
by 1300, •1 

Uffer of appointrno4 dtd. 1869.95, both the 
• Corrigenlum 	dtd.25.9.95. being 	i egal in nature, follow 

up ordor 	ised by A.O. & 4.. Clcutta are ufllw ii and 
stand void ab,'inttio. 	 1j 	 . 

Since offer .Zeppointmeflt dtd.1.9.9 	was 
issued by the competent authority treating me as UDC of R.0. 
Calcutta end posting me to R 0. 	Uchar, I am entitled. for 

• benefitlOf_D.admiaeibl 	to tbe...emp1.yeeapOste 	in NER 
iirny Zilywaa never shift d 	ro 	•C 	cutta. Onl ef'ox'_t ent 
dyAt 	pt R,O.Patnj,I 	'th 	elr Ved- 	n 
Sitha 	bôd on offer or aDD.01ntmdnt1dtd.1 2 o 6 	.Fox tu—s 
short d 	atiGn-quest*on for aUrting 	y. di 	no-t-arise 

• 	8hiVGed to $ilc h$!. 

Thl',e illegal,unauthoritative action of. the 
higher officer has n.tonly 	rçsulted financial lose. to KVS 
.for tranZer TA but alhJo caUqp4 unneoeesrY lqiW. , q DHfr 
tdritissible to meu do 	liInspite ot repeated appeal 
preferred to K418, the rigtfuI 4m opHRA admissible to me 
wef October 195  hpsTheen dei1ed by KV, 	d_Ihaye.bn put 
tofInancialjrdahip wef', Oct 	. 	. '. 

• 	-• 	 As a loyal eiployee I was duty bourd tsarry 
ut the orc1cr $Z the AC It I.Qtra because it wce not revealed 

erlier be:ire joinin at Pntna & S11char that a deep reoted 
conspiracy wasIót ed ná i ei.plpnned mpnnerithe higher 
1ficers ainst .!i! to d• further heiin ti me. 

14y repeated repesentationa t grant DHRA 
submitted to the KVS authorities were turned down by Shri 
J. S. Talwar,1t±xxEx*zZ Sr. Accounts ZZici& the D.C. 

• (Finance) ai detailed below. 	 •. 

]. No. Ref. N.. & dt. Orders issued by Grounds 	• 
If 	V8-3/97fKV8J Sh.J.8.Talwar5r. Laetp1Iè .Tosting IC 

I 	
• 	• 	Audit/372 	• A/cOOfficer. 	Patna, fñmi I Ig re8idoB at 

	

• •: • •• 	. 	Calcutta aa the uonditi 
laid down is net fulfilled 

-do- 	 . • 	 • :, 	• 	 . 	. 
I
'Case 1. nOt covered 

• 	 : 	• 	 undr.  

• 	Whereas vide letter Na.F.811/2000/KVS/Audit/346 

ddd 26.6.2000 it was larifled by the Sr. •Ales Officer that 
contd.j9. 	•.• 	• 	• 	 I 

711  

0 , 	• 
• 	 • 	,.• • 	•.• 	¶ 	. 

• 	 • 
• 	 1 

• 

I 	
I 	I 

4 .  

• 	• 	 . 	 • 
I 	 • 



zox' my rpnsier 
• 	1 	- 

In ncr trnnsfer guidelines from '1989-90 to 1999, 

From 06.11.95 to 26.9.2000 I have submitted twent, 
three representations to various authorLties v4th the request t 

transfer me to R.0. Calcutta against clear vacancies 
occ.ire at diXfereni times. '. 
grant DHRA admisib1le! to me. under rulefle 

o) grant the financial beneits of pay' anomaly arisen 
ue to aupereeaflOfl in p'omotiofl on adhoc basis wef. 
June'88 and reglcr.basi4 wef.29.1.920 
The direction isue4 by the DirectaX', D.0.P.T,Min. 

of IPersonnel & Public Grvaicee&?eflaiofl, to take: appropriate 
action on the issues pending for .ast -  12 years and take urgent 
appropriate action regarding 1 my t'ansfer to Calcutta ,vide 
letters dtd.17.7.2000 & 26.7.20001 (Ar*nexure-19 & 20 ) have 
also been kxi* ign.red, by KYS. 

Till, date no r2pre5entationa have been disposed by 
KVS negating the claims whih clearly establishes that y- - 

rnnuifip ariovnneon nnd clRimR have been admitted in iva.t 

7 	 ge/9_ 
-0-- 

" the employee who was in occuprtiofl of Qovt, accommOdation 
at the lst place of po5tiflg and wee not drawing IIRA in the 
last station of posting immediately before posting to NER will 
not be entitled to draw Double liRA, even if the Govt. employee 
has cept his feiW.y member at a rented house at the leet station 
of posting or any •ther pltic.' 

Interts of the said clazificatiOfl as I did not 
avail gVt. accommodation atlircumstancesPatna, d4.d not shift fanlily 
within six months under the 	cited on th,e fore- 
oin parae,. crew HRA at Calcutta and'Patfla before )oining 

to Silcar, end X was not at all posted to Patna from Calcutta 

by the Competent Authority in terms of offer of appointment 
dtd.15.9.95, denial of my rightful claim for gett.tng DHRA 
wef.October'95 to tiU ç dRtO by Shri J.S. Talwar'thbUt con- - - - 	 - 	- 	aJ_ 

i ezudy the reotor and c.mxUniOatd1bY the deridsepyo 
Dept. of Personnel & .Trainhzg,l 14th. ofPerGflItè]4PUbliO 

Griekances & PnsiOfl , to take npprozi.te action rerdi 
DHRA , vde lettter  N..F9A210O—el area 	?O 

- 	- ------a A 	 A+ 	rinIr 	 Ins n 

-. 
rkng at R.0. Silchar 
stI'üll levels. During 
d° for three years and 

transfer from j996 in 
g. coni iing the- 
iigs undergone by me 

10. 	 From 30.10.95 I have befl1 
with full stiaZactiefl of my office 

feporteylant five years my ACRe wereL*VerY 
"Excellent5  for two years. 	-T 

3 have beon,,appl.ying or i 
every year for pa sti to R0, Cal 
genuirtenesaotmy case and the euL 

*ft*** 12. 

13. 

**** 14. 

D**** 

Mf 	1JLJI 

-1 	
e 	

: • 	

::.t 

lt  



% 	
- 1-I 	 Ji 1  

I 	• 	• 	• i 	due to'5o'i 	üflki:wn 	
gr 	ricf 	

:' tAs hø t yet been . I 	
\. 
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T 	I chnice 
. 

17. 	In terLi$ of Lrtic10 10(1) &  2 	 10(3) of trflnZer BUtdelinea for O00, hundrod Of employ001 w 1oIuwecom1eted I thr,eR jRE IN NRhavobeen trauaferredto their ohe . p1 ç  OLLRJQUEST L..creeting vcncjep, øt'ihe choice p1g o'f tj , 	 ro 	

. 	 . 	 . , 	 irt 	
•: • 	 ' 	

t• 1. 	During the period 	1991 to 1999 	f110 'i 	10 O Of RO Si1àiiar 'e trflaferred from NER to t 	c 0 c?_Q2.e ri REQ . 	 NaQ 	Deainatjo Joine4 : 	an8 exteci Remarks . 	
: • On 	At Ofl 	AD . '--- ---;--.-   ,h. D. iabu. NA3S; t, 	 _  

ho10 . 	 , . , , 	

•J! 	 . : 	 • • .j 

	 , 

	 ;aipgr. 
..plOe. I' R.?LS1Iarfna. "do... 	• 17.ii.86,.cjo.: 8,2.99 	-'do- 'V.K.?anc1ey. •d., 	•3,9,.6 	:..do..i592.AiQbSd.,dO... 4, 	as Raju 	..dó.. 	 do. 

' B&.ajj ROGotUPdt (dn)26.61 -do. 
flflgfllordo.. ', S.s.ch urvdj..,C, 	2T.2, ... o. O/95 	aba1pur...d3.. ' Pre Kut ar.A/Aat, 	1.4,94, - 0.. 23,2,96, Guwahatj.. D. 81y, A.C. , 	 4.'.96. Dhopa,. 	do- 96 jS.j 8. 8herma. A.0. 	14,2.94, -co- .11.93, Ahmedabad,...do 106 	1anoranJan Kr, 14x. 	7.13.9e, ,ac', 99g 	Patn. 	-do.. 

	

H 	1.. 
T - 1orn99_p, X hev boe! appljl.ng Xz/requeetjng 	my for narr t 	e1cutt ofli!, 	N R, While on completion oftjfigfor tiree yeara' ifl.1ER Qnd more than fivø .yeara 

Yeomen's service in NER, pm the ob) y  cljuit forpoti nd the 	t yaj cfepted Qccordi,• in terin6 of 	 otran er Ruig-e 	o 	'cJ 	h 	in 
1riL en 

 

arm ?ubIc Xriereat,uae4 In, thi.s Paso prlcIoujy, jut to 
eploit the ettioL power8 Vcsto4! in the acatratjon, is xja 1.not 	 but mere'.a ph*aoóiogyu 	La of empty 

• 	D.&e to my excellent aervicea..renderod in R.O.i1char'.al1 the 
regular A.CO were pleased to recommincli for my posting at R.0. Calcuttao, No  iCOMPlaintirom Ldr, to till date haa ever been • 	
made by the rgular A.C. SilcregarcIing y eervioeg,cojuct tt 	 m1, 	flfeQpi 	tati gd_IeIiiW 	 çn corn ünIcç,j 	ocpia3nt airiris j 	nf thø oJficeof 

20, Fwaa ti °'-QffLO*-barar t-PEIDENT.. of AU 'India Kendriy 
V.çtya1.aa Sangathanç Region. Unit Caloutt0, Preent3.y, 'I am ' " ' 	
the Soorotary of AIKVU&, Regional Unit, 
fOr my being the .Ofloe bearer, 'Out of vengonno, juat to, 
victimize me and harta ilie,ropeatoiiy I x have een,tran.. • 	førro4..if mç 	Ut !P •n•pti' ilchp  

r. • 	o der' of thP'aIx 1an,KS flotito 	fj e. Bearer 

	

I • 	• 	, 	..• 

	

• 	 • 	, 

H! • 	
:. 	- 	- 	•.• 	.• 

L 	
• 	

' •: 	 H 

• 	L 	 • 

• 	 • 	'. 

, 	 • 	• 

• 	i 	• 



ünneceseariy. Order tcued by KVS in this t'gard ja 

	

! • :' 	 . 	encJ.oe1. Aflnexure 	1)  

	

J; 	210 •.. 	 t$Q'iO_ 

	

. 	 . vecRnoy_18_tobcx _e_,ony_to_ 
fOFkin i n' __N __3n Coptiri__o _TiUTu' o  

for my transfer.%olRfoe 1cuta Onynnexure, 2I. 
• 	 Penrin thedue __ia_o _e1oyee.workLnginNR 1 no _other 

A 	ep1 	e ___ 	 pafly 

ri __ PJ_R5L ' stt, o '  
• ts been transferred_+ _R.U.C&cu ta n UIiEREST 

4th u view to th?n)ing the oi of m&io ou of v ndicIve.. 
• ñorn. This Is anothor aeLitary i)roef of DJJ}L_OF_NATU11 

IU8i". The k* d..tooreet ixquLr is rcquirudo soertain 
ih _cipricious applicaiion of the. ntcrei  

2. 	In terini of KV3 oircui.ar NØ.F..1s.6/87.sXVs(Eij) dtcl,6.4,87 
• and F.23'1/O7..KVS(4dinu.I) ttd.20.3,87 9  fárKVsLjndjiove, 

two Aso stantsfind dne LDC are anctioneTin eacW1). I 
Uerrnsofnorms _iiorsnnctiot _ofst.TheRegion.where 
Le trThthTa_1is _ thanO,Ljotntit1ed_fOren sietn pn___øJ.. AocorcLtng to thinozmi, the poet 
of Asiatants were not eariatioed to R.O. Si)ohar,Akixneda.- 

	

• 	 • 	bad *nd Caloutta vicie Ordcr cttd.O.4.87. No order amxnendin.g • 	• • 	the normeto this effeothas )etbeen clrctU.àtod by KV8 
to ROe 	thieragard. • ' 	• 	 • 	• 

• 	 FrOm 1.4.2K, there are 39 K.V undcr'R.O. $ilchar,In terms 

	

• 	 _ Silchgrgre 
VLU8 due to reduction k vidyIyastriiigth..ein 

'ser4ormost in atation pn nJ}tu8llY_ JW3_at _ROJiIch$r 

• 	• 	 • 	• 	• 
•'— 24. •, In orc1otguide1incs fo't'ran'fer 

• a) 	IiWtploreea get 4eferende over Other áiO 
Of transfer. • 	 • 	

I 	 • • 	 • • • 	• 	• • 	b) tenuri o3eea get prefóence forpoeting to: their 
• 	 choice plade in terineof'art.1O(i) of guidelines for • 	•tránsr.' 	0 	• 	..• 	• 	• • 	• 	•••• 	A 

I 	 1 	 Ft 	I11 	tI_ 	;i__ 
•25. . 	Dtae 	mytranefr. o 	 4. &I4na:ir 

F • vj.o3ation Of transfer guidiee pte1ent rin. the • 
priod fz 197.68 to .199 and the nspijy lOted 
br the higher officers as 4iwnor8tCd ir*  th' foregoing 
•ptr'agraphe:Lhave ul.reedybhen froed unresonaly.and 

• 	itthumanely to 	• 	 • • 
• 	(1)grWerno&napir _osomGr1hpn.Lgçhfo 

Non.'pyment of DJLRA fr moettpOOOfs, wef.Oct' 95 
• 	 to Noember,2000 	•• 	

•• H - 	• 

	

• 	• 	b) Noniiiipytnent of fins.ncia). beneflt for oro'than Has 
• •• • j.OoO& towards pay a*omaLylariaen due to .uperaesion • 	 • • 	Th proriQtion vet. june 1 88to. _fl__cr.2Qç!Q., .• 

• 	c) 	 Re forcing me to incur ióndiiurØ tor . 16lLOOQ& 
O Ra.00O/- per Doth, for maifltenenceofuepara€a 

	

• 	 • • 
	eetabliehent at S$.lchcr: krorn_October' 95 _.oNoy.2QQQ. 
d) ddit.tonat $ransportat.Lon coatfor _s.100007'.invo5. 

• 	for visiting the family for rendering filial, aeryicee 

	

• 	 • being duty bound as head of the family which is over 

	

• 	, 	 • 	and above the LITC facilities'
•  admissible, Such expenditure Contd,P .12 , 	 • 	• 	F 

1 	• 	 . 	• 	 . 	 I• 	
• 	.1: 

• 	' 	I 	• 
• 	• 	• 	 • 	• 	• 	• 	, 	• 	. 	• 	• 	• 	0 	0 	• 	• 

I 	
JI 	

I 	I 	j 
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wouJd not be required had I nt been tanaf erred to 
Patna & Silchar in viol:ation 'f transfer guidelines 
prevalent during 1987'88 to 995966 . 

(2) undergo mental tension during last twelve yera that 
made me & serioua patient of Hypertenaiofl with cardio 
problems. that caused aer.oua accident on 11.10.2K and 

• 	I Iad to get four atitcha on. my forehead. Irreparable 
daxa8e haø already been 4.nflictsd upon my health due 
to persisting irijuaticeal.dofle  by the gher officers 

• of KVS-out of sheer vindictivenes'ø, 

260, 	The--lon -separatiOn from: family and the uon,dying 
in I clas 	in St.Xcvierü" Inetitution at Sodepur, 

• 	Calcutta, has made our life miserable. The education. 
• 	of son has been forced to be Z l eopardibed to a great 

• 	extent. Further separation will make his future career 
ble& and his promising £utu.re, will be end. n catas'. 

ophe,Durin the peri.od'trcin 199'totill:dertave 
been forced not to look áftr the family and:onhy son • 	staying at Calcutta. 	

'! 

. 

27 	1y sincerest endeavour to Tatand 'by the fanlily at • 	Calcutta by joining the post of Jr. AdmInistrative. 
Officer in Drug ContrQl, GOI,.at Calcutta on depu.-' 
tatiozi has also been denied by 8. 1 K.N.SLngh,Sr.A.O, 

• 	(Establishment) by not forwa' dirig,my application 
i.t flagrant violationof intruc ions of the KVS & 

• 	OOI'bontained in Accounts ,Cqde-S eciai. facilities for 
empI'Oyees posted in NER. As a re u.lt I have been 
deprieved of getting the pay acae benefit oR8. 

oo.-i0OL.. More so, intentieally, mi no .commu-
iicaUon ha been made to mo/A.C.' Silcharwkio Lorwar'. 
dad the case to H.Qtra. Instead 'the.caae.haa been 
sent to A.C.Bhubaneawa' with.a view to'not malcingme 
aware of, the outcome. 	nexure-23). 

In view,,of the persisting conapii'acy of the higher 
officers at HQtrn it is very difficult to work in 
Delhi undertheirciutch.. 

29. • 	.nce all out efforts of, thehiher'officers at li.Qtra, 
• to punish me during last twelve years ,by hook or by 
• crook, have failedas'a result Qf .:Ordera pased by 

the Hon' ble High Court, Guwahati on 17.8.98  directing 
upon KV8 to initiate co h'jlisciplin ry proceedings 
against the hiheroficers who were responsible for 
decision raaking process and according approval of the draft 

• ; Textltor:advertie'ementfOk' recruitment of UDCs oZKYa 
under Calcutta Region in .11,9871.88  ,it is apprehended hat 
out of connivance tranaferringl me to Delhi they want 
to cause severe harm to my eet'ipe and life. aafrd_ 

In view of hèl 	e,:I appeal to your lUnd 
• 	honour, as the.head of th cbt*nitteeifor tinaUaing. 

• transfer under Art. 101(1) & 10(3)' of transfer guide- 
• linea, to intervene into the issues reZerred on 

basis and in order tgImeet the end ol NATURAL JUSTICE 
ont_dELi. 	, 	, 	. :. 	

L •• 	r 	. 

• 	 • 	

•,• 	• 

• 	• 	• 	 • 	•E 	• 	• 	• 

• 	 . 	 . 	

• 

1 • 	 • 	 .•.•• 	•. 	• 

• 	 ;'• 	 .•' 



I 

-------- 

AM 
- 

-ge/1, 	 -' 

Ic nd.lyiaaue necessary ox'deri t 	' 

i)L_cacel_y posting to R.0.De)hi/btxtxz modif/ the 
transfer order No.I,. 11".6/99oKVS(Batt-.L) dtd.13. 11.2000. 

2) 1 
 transfer me to R.0,4' Calcutta in .terms'of art.10(1) o' 

trreie' guidelines for 20000 	-or 	, 
againat the- Jacancy lying unfiled fzo' .Fób'2K - at R,O.-' 

• - . Calcutta due 'to- no joning of IShr. P.. 	•well 
as recommendation of the A.C. Calcutta on ¶0.10,2000 
for oeting of AssiàtEnt for smooth jfunatión.thg of 

• 	R.0.•- Calcutta, 	or' 	 -!  

YJ 

- by creating aup.ernumerry post at R.O. Cnlcut,a 'sihce my 
-due claim under xvles has been dene4, unz'eaaonably wef,  

- 	 ' 	

- 

 

1288 to Novembor.20000 -• 	 ' . 	 . . '-- ' 	 - 	 . 	 - 

'I 	 - 	H 	--i - 	-• 
) 	mace payment-  Of admi6sble' i-'to me- 	.0ot' 95 to 

	

9emb 6r10, 	I:-, 	'''  
• 4) 	make palraent of fine c.&. b neftt towards 'pay 'anomaly 

.,ar.sen as a result of aupe aeasion'ia promotion - wef 

	

'1988. 	- - 	.  

ensure stopping of victimisatiá by the Officers of 
KVS(HQtra) unnecessarily to' the Office -'$earer of the 
Association without any reason/on frivolous grounds. 

conduct thorough. probe int6 l  the £orgery-do11e by the 
'OfficerU/officials at:H.Qtrs/R.Ca,as referred above, H 
through a high power' oommtttei, preferably by the 
members of Human Rights Comi85ion, ec' that the higher 

' officers of KV3 can' t influence the Ixquiry -Committee, 

at the: earliest. 	H 

• Since the connivaflc has. been continu4ng againSt me 
dur4ng last twelve y 1eare in a pre.plaxized inannr by)S 
one after another az4 1 Uigher 0,1icersidt B,Qtra,have b.:i ni  

at'I.Qtra/R.Oa, -X appeal 
• to your honour tc )It. -.irtQ- the, matter peraonally band 

settle the issues- &t'you* end only, if'recp4red, in 
• 	consultation with te DiXèotor,D.0.P.Tó' Otherwise, 

	

here is no.'ho 	 ing justice from 'KVS anymore, 

•Tour8t).y, 

(Tap an' Ir. Chakrabo rt) - 	- 	- 	- 	- 	Assistant 

	

Enciss- As stated. 	. 	- 	- i 	- - 	KV8, R.O, 8ilchr, 

- 

-I 

	

- 	
- 	 -- 	 . 	 - 	 - 	 - 

H 	I 
T 	

tTI 

I 	
j 
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IN THE CENTLAL ADMIISThATIVE TRIBJNAL: GthJAHATI BENCH: 

AT GIJAHATI 

ORIGINAL APPLICATION NO.423/2001 

Shri Tapan Kumar Chakraborty 

• .Applicant 

-ye- 

Union of India & ors 

4. .Respondents 

The Respondent Nos 2.3,4 and 5 above 

named beg to file their written state-

ment as follows - 

I. 	That all the averments and submissions made in the 
frcAt iv 

Original , ( hereinafter referred to in short as the appli-

cation) are denied by the answ'ring respondents save and 

except what has be-n specifically admitted h'rein and 

what apea - s from the record of the case - 

2. 	That with regard to statements made in aragrah 

1 of the application the answering respondent beg to state 

that the averment of the aplicant that tranferring him 

from Kendriya Vidyalaya Sangathan(in short VS),R egional 

Office, Siichar to KVS,Rgiona1 Office Delhi is total 

vilation of transfer and posting guidelines is not 

correct. 

contd., . . .2 
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Transfer cannot be claimed as a right by those 

making request nor do guidelines intend to confer such 

right. The KVS being an All India Organisation,its emplo-

yees are ,liable for transfer throughout the country. 

The transfer are inter alia effected on request and 

compassionate grounds as per transfer guidelines of 

K 'V S and alS) on the grounds of adrninjstrative exi-

gencies and Qrganisational reasons. 

That with regard to statements made in paragraph 

2 and 3 of the application the answering respondents have 

no comments, 

That with regard to statements made in parag:aph 

4.1 and 4.2 of the application the answering respondents 

have no comment. 

S. 	That with regard to the statements mnde in para- 

graph 4.3 of the application the answering respondents 

beg to state that the averments made by the applicant 

is not correct. Clause 19 of the Transfer Guidelines 

as circulated vide letter No.F.1_1/2000_KVS(Est_III) 

dtd 30.12.99 clearly stipulates that these guidelines 

shall mutatis mutandis apply to non-teacMng staff 

to the extent applicable. 

Copy of letter NO.F.1_1/99_KVS(Estt III) 

dtd 25.1.2000 is annexed herewith and 

marked as Annexure-l. 

contd.... 
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That with regard to statements made in paragraph 

4.4 of the application the answering respondents beg to 

state that regarding the provisions of transfer guide-

lines it is already explained in paragraph 1. 

That with regard to statements made in paragraph 

4.5 and 4.7 of the application the answering respondents 

beg to state that in 1995 the aplicant was posted ii as 

the Assistant at K.Vs  Regional OEfice ,Silchar where he 

joined duty on 30.10.95. 

Disciplinary procedins have been initiated 

against the applicant under Rule 14 of CCS(CC 1 )ules,1965 

asextended to the employees of KVS vide Memorandum No 

4_/89_KVS(vig )dtd.17.9.97 for the alleged serious 

irregularities committed by him in the matter of recruit-

ment while he was posted at 	 Calcitta. The 

enquiry hes not progressed due to interim stay obtained 

from the on'ble 9igh Co.irt,Guahati by the applicant. 

The aplicant could not be considered for transfer 

to KVS, 	Calcutta from LVS, R.0 Slichar because of the 

aforesaid enquiry under rule 14 of CCS(CC)  ules 1965 for e 

the alleged i:regularitiEs comitted by him while he was 

posted in L.O  Silchar, 

84 	That with regard to statements made in paragraph 

4.6 of the ap:'lication th answering respondents beg to 

rtate that the applicant could not be considered for 

transfer to 1(VJ,i.0  ,Calcutta from KVS,R0 SilOhar for 

IN 

contd,.. 



I 

the pendinç aforesaid enquiry under ule 14 Of CCS(CC) 

ules,1965 for the alleged irregula:ities committed by 

him while posted at £VS fO Calcutta. 

9, 	That with regard to statements made in paragraph 
of 

4.8/the application the answering respondents have no 

comments. 

That with regard to statements made in paragph 

4.9 of the application the answering respondents beg to 

state that the contents of this paragraph is misleading. 

The applicant was tLansferred to KVS,R0 Silehar on oromo-

tion (DeDartmental examination) to the post of Assistant 

where he joined on 30.10.95. As per the existing transfer 

guidelies fo.r transfer, the aplicant qualifies for his 

tranfer from .0 Slichar. Threfore the was transferred 

from JS R 0 Silchar to KTS ' 	Delhi. Hoever, he does 

not meet the cnd1t1ois for his transfer to KVS,r< 0 

Calcutta in terms of para 18(a) of the t::ansfer guidelines 

and the facts stated in paragraph 4.5 above. 

That with regard to statements made in paragraph 

4.10 of the application the answering respondents beg 

to state that tie representation dt6.21.11,2000 raising 

various issues in respect of Sri Tapan Kumar chacraborty 

has been disposed off and the same has been communicated 

to the applicant vide office memorandum !'o.6_20/84_KVS 

(stt-1) dtd.29.1.2001. 

contd,. .5 
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Copy of the memorandum dated 29.1.2001 

is annexed herewith and marked as Annex-

ure-2. 

12, 	That with regard to the statements made in para- 

graph 4.11 of the application the answering respondents 

beg to state that the circumstances under which the 

applicant cannot be transferred to K.V.S.,R 0  Calcutta 

has already been explained in the preceding oaragranhs. 

136 	That with regard to the statements made in 

aragraphs 4.12 of the aplication the answering respon-

dents beg to state that the averments made in paragrath 

are not correct. 

That wi.th reg:rd to the statements made in paragraph 

4.13 and 4.14 of the application the answering respondents 

beg to state that the submiss Ons are already made in the 

preceeding paras. 

That with regard to statements made in paragraph 

4.15 and 4.16 of the aplication the answering respondents 

beg, to state that the matter stated in this paragraph has 

no relevance with his case as the transfer of other employees 

are made on their separate merit in accordance with the 

transfer guidelines. 

That wltii regard to statements made in paragraph 

4.17 of the application the answering respondents beg to 

contd.,. 
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stats that the circumstancss under which the applicant 

cox1d not be transferred to KVS,  °,Calcutta has already 

hen explained in paragraph 4.9 above. However, as the 

apolicant Sri Tapan Kumar chakraborty was pEessing hard 

for his transfer from North East Regional,he has been 

transferred to KVS,R 0 Delhi vide office order No.F.11-6/ 

99_K\J5 (East_1)dtd 13.11.2000. 

That with regard to the statements made in para-

graph 4.18 of the applicat on the answering respondents 

have no comments. 

That under the facts and circumstances stated 

above , it is respectfully submitted that the application 

is devoid of any merit and hence liable to be dismissed. 



Y L 

_ViU FIC?TION_ 

I,Sri D K Saini, son of Sri C.L.  Saini,aged about. 

51 years,presently working as the Assistant commissioner, 

Kendriya Vidya lava Sangathan,Maligaon, Guwaiati Region do 

hereby verify that the statements made in the above para-

graphs are true to my knowledge and believe based on 

records. And I 	and authorised to sign this verifi 

cation. 

Place : Gurahati 

Date : 

D EPONE NT 
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• 	•ll) SUI)CI'ScSSjI1 of cxisl 11 1,1 gudil1cQrdcrs on the subject, it has cen dccidcd 
 that (raiislcrs in the Kciidriya .Yidynlaya Sangathan will hcrcaflcr be rpadc as far as 

(II ietien(,i in neeur(Jflhicc%ljlh I ieiiidcjn 	iqdcutcLI betow: 

I  lii these  guidelines unless the context O(l1crws requires 

"Cointsjdcr lIiauis 011iini
tfi 	

OflCIj Kcndri'ya VdMnyii Sanga han inclu 
filly  

oc Utci eufwhu.inq 	u1hoi5cd or, dcIc8a ( rJ to 'cxrcis all or an of j I 'IL '':1' flnd hi?flJl 
IOII 	

C' 	iini 'iocr, 

	;: :11ci fl)rIi%nncc ' menus 	 I 	i 	- 1 

	

I 	- 	- 

	

It 	 Ii, a) Wlir (he AnIiunl.ct,nrjjciitjal Report(s) is/ala nvajla(jlo 
n J't4oiiccrnca Rc8ional oflicc (ho asscsnient of teacher as reflected lW12 	Annpal 

Cotirldclitinl Rcpor for the I t thrco ycar :)tccedlng hi y4óijii whichj 	;  li 	
. 

ntisleis nrc taken u ; 	. 	 . 	
'i 	 • 

ti) Whrc the Aninial Condcntial Rcp(8) for Inst Ihro ycnrR or any of IIIC lnt tIn cc ycn 	is/nra, rijt available t 1 I10.c(pleerncd Rcgj 	01 ice for wltnicvc; 	f 	: tcnsou the slsscssi,cii( by (lie Assisinni' iiliiiiniuicr of 
'.L ReJLinu twin whet e I rniisler is bci iig sotighil on the voik and conduct of Ihc taciiçr,  ,f\ir the year(s) iii t CSpCC( of wJij( h (lie ACR(s) is/arc not available, 

''Snilgahlinit" nic?tns the Kcniiyn Yidyalaya Sangathaii. 	
. iv) 	S'FVict'.111 	die pci Intl lllljlljt vliIcl, it , ersu liii 	hccii Ii ltljji 	clIirte ui (he I ) t'i "' II 	SiIiiistiliiin on n itjtiIiu hank 

tIle;iiis any ic 01 H gicIIporilnccs wjihijii nil tu;L,nii A8810munfimi.  

vi) 	
"Stay" tilenuis si'vcc at a s(nluo;i exeludhig the period or perbod cif Couiiluij, 
uiliSCVcc II urn duiIe5 ccce liI 	3i dys ('15 days lit case of.N,U. Region, Si kim, 
and A&N lslnñds) at a stre ch oil r tl)aui on traihing or vacation, 

	. 	. 
S 	 I. 

, 'Ienchet" 11leutIi,q all enteg itics 0 1  tcnclict a iii the cniployrnjut of niigatltan and 
includes Vice-Pt i"cipnls a id I rdic

''iPri'lb but docs tiot iiiclue Education Otliccr5 
I 	. 	 I 

• 	andahoyc. 	•, .• 	.5 	
. 	 • 	

I : 1  
'iii) 	

1licc ycnts i 	4th 1ns 	iRcian' 	I 	'I 
/ Sikkjm, /&N Islands nnd lisic(j hardts (Noe: WIc calculating ui0 

niot c.snid stay oh liii cc cars, the period or periods of continuous absence from 
th';c.s cx.cctIicigiIiirtyi days (45 (lays in case of N,LRcgio, Sikkim arid A&N 

4 lslautls) at 
a sit dcli uiliçr tirati on maternity leave, training or vacation shal be 

cxdtRlcdj 	. 	. 	. 	 . 	 . 	
•1 
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I() yell 	 IIILIHI' il 1)1110(1 Of 12 inwiilic C ( ) IIiIilCilCjflg on 1st April 

	

t Ink S I he Uurtcx I 01 IICIWJSC 'lid Ical c 	

i
IL 

	

• 	 a) 	
words importing the singular number 

	

 
VPCC.Vfl 	 shall include 	l¼srat i)urnbcr and 

	

• 	•• 	
• 	 . 

b) 	Wor(Iq 1 
niporti ng tile masculine gcnder shall include the 'fliflinc gcnder,  

3. 	
lii terms oitlicji all India transfer liability, all the cmployees O1L'.KVS are liable .: 

to be transfcr,cd'nt any time depending upon the ndministratic 
c:igcncics/groufldn. '• or8nh1isill;otinI rcasonp or on rcqIicsI, as provided in thc 	guidclinc, The dos irlarit 

conaidcratio,1 in, cffciing transfers will bc administrative cxigc ies/groindj and 
organisist iorsal ca5o14 including the need to mnin( 	OfltnUit, Uflinl rupted academic; schcdjc aiii quiIy I (caching and to that cxlcni the lndividunJ

4 1fltc(.t{/rc(,uccl hal1 be • 	subservient IIICSC arc Ii1cr 8uidClj(tC5 to facililate the rcnhi7l ion 	 as spC16 i out c&Iicc, • fransfers cannot beclairned as of right by those maki grcqs.st nor do t guidci i iic: : nlciid tO.eo icr riiiy such right 	 hese 
. 	 • 	• 

• 	
. 	 •• 	 I • 1... 	

•. Iià maxisnuru period .oSCce at a station sail gcncrall not.s:ccd thre 7Cf5 in (lLc iaIo of Asjinn Cdjimls;on 	nnd flVo yearn In 	f Ii 	 H bii1 	
Ihty i é however; liable to ha Iransicrierl even bcloi c tuiplctfoii i the 

• aforesaid pci iod dcpcndiiiupon organishiio,iaj nlcrcL or adiuinitra ye exignCics, etc. 
l'rincii)nls with outstanding record in terms ci their performance as rcqcctcd in AC1s and cnsi "ctils may be retained in a Kcndriya Vidyalaya cvcti aflcr icompiclion.or flvc 

• 
ycim as ni'm csnid to pi onloIc ccl lcnce in the Vidyalayn. 	

• 	 • 	 I 
• 	

•1 	 II. 	 . 5. 	Apat I from oilLs :  the iollhiving would be adritiisirai 
I 	

jc iour,tjs for trnnsfcr, I 	 I 	
1• 

	

• 	(I) 	A 
teaclwr iq linhlJ to be IJnnftriccJ on the ICconhgnen( ion u'hc l'ii)cpal nod

1  • 	llu ('hnii loon 
of the Vidvalayn Maisagemsiciti Cornrnitt 	of. the Kcndriyn 

	

• 	• 	• Vidynlny, 	•. 	
• 	 I 	• 	 j; 

	

• . 	
•. (ii) 	• linn1cf spouse bin Principal to a Kcndriya Vidyalaya at tho station where the 

	

• 	 I ncipal is woi king' or nearby, but not the Vidyalaya 14serc lie 's a Principal. 
(. 	An far ns posiblc • 

 Cite nitnuni Iraiiiers may 1)0 inado durinM tin1nior vcnIlons. 
Uowevr no trnnsrcrs cxccjn IhoseonIhcroufl(i,jLj,I__..__ 

1p 

	

ca.sou.c, nl1li,ljstrat lye m oud,s and carcj covered by fiarai 5; 	 H 
ii. 	• 

 

T1111I.S1 ,615 on actjnI of cleat Ii of spouse or serious ihliic.t 	when it i• ncticabl to 
dclr the I: ;ins icr till ssct year without cnushr .s rIo(55 danger to thic 

isle of the teacherl hislirdr cpouc and conldauglrtcr .  

• ••. •••. 	 -••• 	 • 

• 	• 	 • 	 •. 	 • 	 • 	• 	
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• 	 • 	

•.1 
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I 

oil . '.  
. 	- 	 1 

	

( tI)ti nJ 	 I ( O\t1 iIIIItpfl CiiIl)RyCC 	 1 	B 

Iii) 	\Yh:i e SiUiit' is tii 
.. 	 I .S.

. 	 o (it  
Ilkl l () l 'OMM 's liinly or 1'S(J 

• 	 iiittJr (e01r111 c;ivei iintci. 

• 	
(iv) 	\Vlieic ItC is flit eflhliloyce 	 12 

OIS(i%IC (uveIlinic,itoi II 
lifflonoilloll hocly ir PSLJ 	 '. 	

•.- 
• 	

. 	 II. 	.  
puIuc 	

•,• 

 
(v) 	OhlItti 	t.nsc 	 I 	 t 	I H 	. 	• 	 !I 	. 	

•. I 	 II 	
I 	 I 

	

• • 	

• H .  the atloos;iiuh 
I IniIits.wil!.I?C wa,ded only whcrc 	teacher s eks transFer t 	talion (n otlitu 1inii lhe . onwh1ichikliC .i currently pucted A ljj1 (b) .WhIcl,Id&)hcr ftñuso 	ti histtlI iicathi 	r lhiis I coiichitjoii IC. (h) will, however 1  ndt OJ)ply intLdsc cases jwhcr& ( lit spouiss oh the 4caclicr is posted to a noiif'niniIy station provdçd the rns1er is 	• sought II) n pl:ie' neat cM ii) LhiCStnlioii where his/her s poll ne ¶s potct, 

(H 
• 	thititiaui ieih/dvuhtcc(h/jdjCjflhIy 	. 	

••--•- - . . ..t2 	 1; • 	
scl ) ;hunted/ichtivcd hndie 	

1• Ilk 

C 	 • I). 	(iclicual (nscs wiichu are not 

 
covet eti by A-C.;ihcwe. i lk  1. 	Stay at the station (loin 	 I for each year or • • 	 • wIlelelhue tuntishet is heiiij 	 slny exececlitig ((hR.: 	• 

yeats StJt)jcel to a. • 	 . 	
• 	 I  

	

IIII-xi'll u m o120 ppinis 	 j I 	. 

• 	j 	()It 

• 	1'at'11cg s Who lli l k~ c 	 20 
lOss fl i an 2 yeni s 11)1 chIc 	 i 

I 	
j 

I 	 I. • 	9F,w Ilic put pose of calculation of cotit Icmeni muit s in respect ol itiedical grounds • 	;15 iticrntuii,t'uI iii the Pioviso to pnrn 7 or these Guidcli:is 1  such, illnesses of tcaclicr • lii itisel I/lieu :;cIl' or hi:u/Iicr sl)oLIse and  dependent son/daughter n1itc as nay be prcscribcd hy the (OIuhiIiisioihg Jii be Lonsid, cred as medical ground for 1riisfi, 

Note: 	A sun will 4 ticeuned to c dCpCu(lcnt till he sau1s eaniin or •iUairi.s the agc of' 	fr 25 years, \vliel 1 cvSr is arhicr or cullers from I 'lP.E mpentJIiJjjy of any kind • . 
	 (lillysical or iuicihla ) irrcspectivc olagc limit. \ daughter wite decmcd :o be 

till 	
iiT:CsI)cC(lVj;I,cI;hilitAcir 

It 
.1 

'I 

till 

4. 

	

I '. 

	

) 



i_._, 111 t1 
Minim1 	

aii.i i its J)IOvicIcd iii pill a 2 	 1 
flp1st'1 .s (II) r 	(Jest shajl 	)IIow Ije ( Jcccridiii 	order or colithjncd 

i 	ca citI 	 ti iii.c 	(11 CI)IJIICUICJ)( 	)OIfl( 	br 	or 
c;tsuilsf,IIt, (.s( a 	the IIICJ IJI, 	IICCd 

and rcqucst o the tcachcrs seeking trtts1ers 
 

ill  p u1 # Jo 	••- 

I'l(tyjdC,I thinj t nItrc 8 	Oh flCCOLJit( (>1 dcnih OI' flj)oufiQ witlij,i 	pet i(Ht oC 
I 'VI 	eii I 	tf (Jelil Jill nd Iudicnl njuiid a per para 9 will be placed en bloc fflghcr than 
ulh,c Isid Iii pnrti H ulUiesc GyideIincs I 	

I h (i) 	()(p9IJis,J,,11j 
R tSOh),i Ctç shall 	cJasj 	atitl flSs 	IIC(l Cfl(jjIChj1Iit p(ihltIn 

ii 	IIIid( 	

I (a) 	II4Ii)Ir nom p1ncc Whijc ti 	e 	I 	

•1 

'S 	

$1lvoIvl (ee 	 20  2(Vjjj)1t ICSC 	 I 

(Ii) 	Pci IirJiIflh1cc: 	. 	 . 

OF l'F1til 	N(F' •. 	
i;NI1',1 ENTNiNT,S 

0 

VvI.Y 	 flirrieJly(,lI 	. (i it I 	

lU r each ycti 	1 

IilMit 	
4 br each ycat .. 	 . 	
o for CüCti ycat Sfeluly 	.. 	 . 	

. 

 

(-P 0 for each year 
Needs (10"Wed bV the flillwj,  
l 1• 	 rcn)fl 	lin1l ho nIi,j 011111 lenient p1)11th fl 

('li flItlljIisl 	'iicli, 	
,• 	 . 	 . 	 . 	 , 	

;,, 1 	

I 

• 	
•. 	 d 

• 	RI.ASN/GItfJt,JNl) 	
iN:l'jILub liNT 

I 	 l'()ItiS 	 I 
blind 

iiid (itIlInIniedicflIJX 	
• 	I IIlIIidicnpic.J I)('Ions. The .Stflnclirdc • 	

diJ)Ilysjcal 0I1I11JICt1J) vIl( be (Ito flh1I 	
J 	I 'Is PIChch jIJCOI I)) II (iovt, 0111111 Ia 	 I  

ntcj 	o ( I)flcynh1ce flhloWnc 	 4 	

. j 
(i) 	Whet C 	 is a 	 I 	. 	

20 Sniigatlniii c:np,ty 	
. 	 I. 

I 	

I 

II 

• 	 . 	

i 	
J 	 I 	. 

- ............... 
-/ 
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L : 	. . 

I 	j 	I I 	i 	
•1' ( g '- 

i 	j•J 	 ,; 	, 	

;i:: 	• 

—2--- 	 ,.. 

.:. 	

. 	 ' 	 , 	

1• 
IO( I ) S()Ig 	by 	Caclier tII(JCr pflfn 	Lik 8t11(JLJIIILS 	f1 

• 	
n,JN; 	

hard 5Ifltion imçl 	csCW 	places 
• 'i WCI C hot (I1 hiS Ch() CC, or t 	teachers InIIig under' (lie 

PFovj ,so to pam 7 of tlic.qe GiiidIi,1 	or cry Ilaril Ca. cs iflVolvi:g human compa,o 	
'•. .• 

• : 	quail l)C ci cn(eij n ) flcC 
utnodate i;in; by Imnsfeirmit teachô;,s with lopst J)c:'ind 

	• <if Stay at .1 liflt stat i'n proitIc<l they have served for 
not less (lint; Jyers at 

!inL 
'sI 

ation.' Pt ovided ilit Pt iii pals who have bccn retained under para 4 to pt ontoftj 
eXCellence, wtiukl hot be jj flaccd wider (his 

CIuC, 	 •• 	
;• .• 

3 , 
(2) 	Wit lie rn:lst'crrit 	

out such teachers Corts will be made to flCcOhilll)f)(ln Ic la(Iy leachel 	 jilncc I 
Stotk)i1s to (lie extent possible and ndriijnj,qr8 ivcly 	

•: 

• 	desl1,I 	 .•' 	

. 	1. 	,. 	.,, 	
;. .. 

• 	 •. 	• 	
.': 	• 	.°• 	• ensc 	v1ieit.' a Vacancy Cilhiitt)( he crcntccj At a Sintioti Of choice of'it tCncher  tinder (his cl:iits becarise io cncl 	

at (lint sInhiii has (lie required lcngtit of stay, the exercise, will he rcpcau ed for the stat ion whict1 is the iic 
	chojc of lhip(chjcr seeiJtg (rntisft1( 	

.: 	 • ........--•-- 	• 	 , 

No t c, The Irastst'' s prpOscd 
t ndr this  

Cut1is(itig 	 rule shall be placcd before a Add i 	 Copttitj 	1 

	

c 	t bun 	Secct my I 
(Lducn (ion) Chairman Qomm insiollcr, Mcniber. and Joint Conunjsc 00cr (Admn) KVS 

(Is the Membcr S6cretary  •• 	
H • 	

I I 	lit uttler to 'ehlcu; l;n:tl, 	tltinis 	l'  
p 	 pau i inrity li 	 l 8 and ho of I tcsc (l1i(k!)igte, Iwu 

 sts shall bc prepared anI operated as undqr: 	. 	
• 	 • 	• 

(a) 	
First priority list, shall list all the appitcalicins received for Imansftr,itit11115 

(II 
(HIt its 7 nd H Shlciwi 	

(he CiI(iticieiit points against each; np)hic,Iit 
	'l'htk pririly 	•• list shah he updated against (lie 

VflCflI1CCS availalihe du:ihiR flfltInh erntis 	(hr h'i'itlR hill(JcltIl) 	
• 	•'• 	 • 	

1:' (h) 	Secugi<J jiuriIy list' will lie it1airitniiicl iii respc:u 	icnscs of lrnuusftj' ll heuuu 	tif 	. 
a to of tile MtIi(JCIj 	histihiM nil the npj)(;cnh;, 	n. nkc (Ito 	 iit;ts 

I each nj'plicmtr; 	
ii (ellis of' phiolitics given in pain H of Ihic glhirlcligicq 

	'I he. 	• 	• Ltpphic;itt(s Indude 	iud1'11j1 	
II be acconh,)u)(JaIc,J Ily (lie j • 	transIcrrtcaIi,.rvjtli 	

Pcriod of stay at .11!t 5 1 ,111011 I1rvicJe'j they Ii 	
lc c thini 	yc 	horn 

(lie dn)fJuImn8 at that clatictit 	I on In pi 	
ofle4uq wh,<i luivc scrvccf (hi $,ycur or iriut c 

at 11w chit ion,q Iiitll be pftpAt ed by thic'Assi5t11111 CoIIItnjssiiiiicjc of (lie rCspcc(jve regions and • 'ihisidayed 	, 	• 	 • 	 • 	 , 	,, 

12 	\hhhl;tj tia:j,q(j 	nay lieIlion.perilIitictl on Satisfnc(01 of (lie Cotii:nks011c
1  lni sticli ;i's will he Iaeti ii 

	
transfcr,c as per ChOuse 8 an(I C3)Inplcle,J by 	, 

10h Si'j)e,lht.t' 	. 	. • 	• 

I I 	' 	buta 

 

and 	tyIcr•ii'i'ju:ial' ttnt;s( 	may, 	as 	him 	its 	plilcIicat,I 	h' 	riunic 	
' 

• 	• 	
• 	! 	• 	 . 	• 

• 

H H 

• • 

I H 
' • 



I,- 	'VI ' 1Lt 	;tlMpi' i, 

	

)r i 	 I 	•• :_ (4' - 	 I 	

\ 	 )\ 

. 	1lpoi l)il)fflh)I, 	1)1 	 eet 	 uS Piuicpajq/ flducrno, Offirrs/Assistait (tiiuiskuiiei 	aliolljccr s1iulI lleccs.iiIiily be posted to a dii 	reijt Suite ohci (mill (h one. Vhcc h is ppstcd or domiciled, as the' case. may be, subject 10 	aiJ ilit ,  of 
VflCflflCjq 	Suhjc 	t( avuilaIrUity of VaCflCIC5 and other ndniiiis(ratjvo ';asOps those 

	

who nie due to letile vjtiiiii next 
lliiee yenta may nut be posted ou1sid their iloln.cthtc if 

	:.. (lien cci ve at the cruu Statiofl prior to p'omotjoj does nut 

cxcc?d  thrccycar 
I 

IH((lily (iUft 	
I towv, a lady tcnhiZr niay 00 proifwtTo0 b posted w , n the aic Region bu a dIstrict or two .6wpy fioin hc existing place of POSLIU, suject to. 

ilVfldfl( jiily ()fVfleancyi 	 h 	b  

• 	I(,  

Suhjct lsni( 
	IA will be Icgiilntctj as per ordci ui tJre GOVCJIiIUCIII of India on (lie 

7. Assjt, (OIii(iiicsil)cr will be coinpetcirt to change the llcudqwtrtcrs of a teacher on a (Ilkliltistrative groiids to any place within (lie rcgior as dccgrd t 
and direct liiiir to discharge his duties there. The Assistant 

COn" lli ssiOnc!"d shall repoll forthwith (he case with lull faet to the CouIrn%js5jotrcr for Couflriiitjti or dircctlna, 

	

18. 	
NotwItllstaIl(jJ8 anytliiuig contained in these guidelines, 	 s 

H 	 , 	
I. 	•, 	•• 

ui 
on Ciliployce is liable to be 1ransfg,ed to any Kciidriyt Vidyalaya or 

o (lice ol tue Sangat Iran at ai:y Ii Inc on shro I notice on grounds went ioiicd in 
clause 5 and G (I) UI(h1C3c guidelines 

H 	 . 	

, 

	

(h) 	l,e ( Olflh)i(5StOi%Ci 
viII bcco1fll)etcnt'to make such departure from he uidel ties 

as lie may consider Ieccssary willi the prior approval 91 thc C tirrniIn 
'1 	 I e) ' 	the ct)rie 	of it R'ir .!flY. l 	C,I 	dci ed li timsfei to a $iiith,n iii Icpccol whliLhi iio olhict ju 

cuit lpj nl,'c a clniiii ot Rtjucst 1vcn it ULhI iurLl(r huM slut 
siiiiiiidJ!j applicatjo ii ihi jiscribcd prolotmnn ( tire time of annual trnnslcr - or 

wilhin the tune hunt l)IJs(dshcd For tire pulpocé 	

Ii 

I 
• 	 (d) 	

FoIlwhi8 cases will not be ConsiJei:cd for (Inhis(r: 	
, • 	

(i) 	
cases or Iducatjoii Ofliccr&'Assisiaint Cosirinissioncrs for trtnsftr without 
coi!uplctin 	

tittec 'ycnra stay at the place to which they •'cIu posted 11)1n 
j)ro:Iiotiuji, 	. 

/

(ii)  cases vhietc a teacher, 
ldnctitiii Oflec or Assistant Coairlljs,siortcr was 

transferred on grounds lircul ioiicd iii arns 5(i), 6 and 7 ol these gis ii dunes will (1(51 be considcsccl tr trniis(r without complctin g  5 years' stay tth .s c 'atIo, to whjçjn they Were so posted. 

I 	I 

J 



__ 	•1 

(Ill) 	iiit 	giflIH 	Icic,j11 	
OmcCffl 	ni . 	ul 	A çj 11111  (rfl 	( i ierC(l bk t 	li snwc 51n(j()1) froj 	wj1c 	((icy WCI C i)°aiisi rcj 	her ri:i 

COt lipid ion in 	
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IN Th C.Tq!(AL AMNISMATIVE TRIBUNAL 

auwpi BINCH ::::: GUWAHATI. 

C .A. NO .423  OP  200  

apan Kurnar Ohaltmborty 

Applicat. 
ve 

Union of India & Ore. 

Respondents. 

And 

Rejoinder submitted by the Applicant 

abovenamed to the Written statement 

submitted by the Respondent Nos. 29  3, 

H 
The applicant begs to state as under $ 

1 • 	That the applicant has received a copy of the 

written statement submitted by,  the Respondent flOs. 2, 3, 4 

and 5 through his counsel • He has gone through the sane 

and having understood the contents thereof, begs to submit 

his reply,  and herein contained. 

That the contents of the written statement is 
generally denied save and except those specifically admitted 

hereinbelow and those which are borne out by the records 

of the case. 

That with regard to the statements made in 

paragraph I of the written statement the applicant has no 

comments to make thereon 
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4. 	 1 That with regard to the statements made in 

paragraph 2 of the iritien statement, the applicant begs to 

state that whether the x'epondents have transferred him from 

IVZ, R.O., $ildhar to KVS, R.O. Delhi in total violation of 

the transfer and posting guidelines or not in the facts and 

circumstances of the case, is an is*ie required to be decided 

by this Hon 'ble Tribunal in the instant case • It is stated 

that the special facilities for the employees posted in N.E. 

Region, as enumerated in Appendb of the Accounts Code read 

with the transfer and posting guidelines which are implemented 

in KVS on the analo&y of similar orders iazed by the Govt • of 

India, do confer a right upon the applicant to be poste% to 

his cioice place on completion of 3 years tenure in N.E. Region. 

It is Airther stated that the transfer on the ground of comple - 

tiozi of tenure is different from other transfers. Article 

2(viii), ?, 10(1)read with article 18(d)(11)and 19 oiibe 

transfer guidelines, 2000 9  confer a right upon the applicant 

for his posting to his choice place and ho*e toi Calcutta. As 

per transfer guidelines, bnndreds Of employees have been trans-

ferred from N.E • Region to their choice station by creating 

vacancy in Non-Teaching/Teahing Cath!e • Hence, the rule cannot 

be separated only for the applicant. 

5 • 	 That with regard to the averment a made in 

paragraphs 3 and 4 of the written statement, the applicant 

begs to offer no comments. 

6. 	 That with regard to the statements made in 

paragraphs ( 5 and 6 of the written statement, the applicant 

states that all the employees of KVS (teaching and non teaching) 

are governed by the same transfer guidelines and there is no 



separate guideLines for non teaching staff. Be stated that 

the same guidelines are equally applicable to non teaching 

staff of XVS • For instance, it may be stated herein that 

on 3iri Biewajit Ohanda, UDO, J. ]iolohorra has been tranr' 

ferred on request vide transfer order dated 49124000 to IMo 

K .V., Dim Dim, Calcutta, on completion of tenure in N.E • Region, 

in terms of Lrticle 10(1) of Transfer Guidelines, 2000* As 

zth, there is no earthly reason for not applying the same 

rule to the applicant (another non-teaching staff In the 

same department ) in transferring him to his choice place. 

7 • 	 That with regard to the statements made In 

paragraphs 7 and 8 of the witten statement, the applicant 

states that in the transfer guidelines it has noèere been 

provided that on completion of tenure in N . • Region the 

employees would not be posted to their choice place/home 

town for pen denoy of disciplinary proceeding initiated for 

any orunission or commission of alleged irregularity during 

their earlier posting at that place. It is stated that many 

employees against âom disciplinary proceedings were pending, 

were tranafbrred to their choice place on completion of their 

tenure in N.3. Region. For example, &'i 8.8. Shama, Ldminis 

trative Officer, R .0., Silohar was transferred to Ahniedabad 

on completion of tenure. Similarly, Shri R.X. Singh, Post 

Gra&ate Teacher of K.V. , Slchar use also transferred to 

his choice place on completion of tenure in N.S. Region. The 

disciplinary proceedings are still pending against them. 

Eenoe, the plea for not considering the transfer of the appli-

cant is untenable. The plea of pendency of disoiplinexy 

AT 
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pr000eding has been used as a weapon to deny the right 1il 

claim of the applicant for posting to Calcutta. 

The applicant stated that the Disciplinary 

proceeding initiated against him by issuing charge sheet 

dated 17.9.97 relates to an irregularity allegedly committed 

by him during the year 1987 when he was posted as UDO at 

Calcutta • The alleged irregularity was in the matter of 

preparing the draft note of an advertisement to be made for 

filling up certain posts of 111)0. The applicant was alleged 

to have put up a grong draft prescribing higher age limit and 

enhanced number of vacancies which resulted In issuing and 

publishing a 4ong advertisement and led to irregular recruitment. 

It is stated that the applicant was in  no way 

connected with any irregularity as alleged. In act, be 

submitted the draft note rightly prescribing the upper age 

limit and showing the correct number of vacancies. The Said 

draft note was routed through the senior officers, namely the 

Administrative Officer and the Assistant Commissioner • It 

was only after the Assistant Commissioner had finally approved 

the draft making neoeairy alterations, the formal advertise-

aent was issued and published. But the authorities, fixed the 

entire responsibility on the applicant a person much beLow in 

the administrative hierarchy and decision making process only 

to shield the lapses and interests of the higher officers. 

It was, therefore to harass the applicant and to make him 

suffer for no  ult of him that the disciplinary proceeding 

was Initiated only against him after a period of ten years. 

And most surprisingly, the enquiry officer was appointed on 

8.1 .97, much before &m issuance of the charge sheet. 
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(d) 	That applicant being highly aggrieved, approached 

the Hon'ble Gauhati High Court in Civil Rule We. 931/1998 

against such arbitrary aotion of the respondent authorities 

whereupon the Hon 'ble High Court stayed the illegal &tsoipli-

nary proceeding vide order dated 17.8998 and Aix'ther dtreeted 

to bold frei inquiry and initiate disoiplinay proceedings 

against all concerned including the Officers who were respon'. 

sible for taking the final decision apProving the terms of 

advertiaement • But till date, the order of the Hon 'ble High 

Court has not been complied with by initiating common disoi'. 

plinary proceedings against all concerned, with the sole 

intention to protect the higher officers involved and to allow 

them to proceed  on retirement safely one by one. It is 

important to mention here that till, date at least three persona 

have been allowed to go on azperannuation safely due to the 

illegal action of the respondent authorities. 

(e) 	The applicant states that the disciplinary prooee'. 

ding being irregular and hopelessly time barred, cannot stand 

in the way so as to deny him the due posting at Calcutta. 

}loreover, the disciplinary proceeding initiated against the 

applicant cannot be used as a weapon inasmuch as the documenta/ 

files relating to the issue of the disciplinary proceeding 

have already been to transmitted to K.V.. (wars.) at 

New Delhi and the same have been kept under the letter 'a 

custody • Hence, there cannot be any impediment in posting the 

applicant at R.O., Calcutta. 

The applicant begs to annex herewith the copy 

of the order dated 17.8.98 passed by the Ron'tle HIgh Court 

in 0.R. No. 931/1998 as Azmexure'.Rl. 



8 • 	 That with regard to the statements made in 

paragraph 10 of the w.'itten statement, the applicant states 

that the para 18(d) of the transfer guidelines speaks for the 

cases there transfer cannot be considered. It is stated that 
H in 

mk the paragraph under reply an attempt has been made to show 

that the transfer of the applicant could not be considered In 

view of pars 18(d )(ii) of the transfer guidelines. The appli" 

cant states that para 19(d)(ii) speaks for re'transfer of an 

employee to his previous place of posting, if transferred from 

the previous place on administrative ground. Since, the 

applicant vas posted from Calcutta to Silohar on proioiion and 

not on Administrative ground or any other ground as mentioned 

in pam 59 6 and 7 of the transfer guidelines, pam 18(d)(14) 

is not applicable in the instant case. In this connection, the 

applicant states that In his disposal dated 3/692.2001 in the 

case of Sri Babodh Kr • Saha (TGi!), a Group C employee of K.v. 

Santragachi, the respondent no .2 had admitted that pam 18(d 

(ii) of the transfer guidelines deal with Principals/].0 ./Asstt. 

Commissioners and their period of stay in a station and not 

applicable in case of teachers/group 'C' employees. It is 

1irther stated that the other clauses of pam 18(d) is also 

not applicable in the instant case. Ren.ce, the contentions 

of the respondents are liable to be rejected. 

90 	 That with regard to the statements made In para 

graph 11  of the vritte 31 statement, the applicant states that 

although the representation for modification of transfer order 

dated 13.11.2000 etc* s addressed to the Commissioner and 

Vice-Chairman, the same has been disposed of by the D.C. (Pinance 

a person much below the Commissioner and Vice Chairman In 

that the applicant never violation of the rules • It is stated  



requested for his transfer to Regional Office, Delhi. In fact, 

in the year 1998 the applicant had applied for transfer in 

the following order of preference S 

(1) Oalcztta (2) K.V.S.(Hqrs) notR.O., •DeIhi)ad 

(3) Patna. 

But, that request vas not acceded to by the 

authorities for the reasons khoun to them. In the year 1999 

and 20006  the reque at of the applicant vas for Calcutta only 

Rence, the plea of the D.C. (Pinance) for issuing of the 

transfer order in consideration of the request of the appliosn 

is beredt of truth • It is reiterated herein that para 18(d) 

of transfer guidelines is not applicable in the Instant case. 

100 	 That the applicant states that ien the transfer 

order dated 13.11.2000 reveals that the same was Issued in public. 

interest, the disposal dated 29.1.2001 made by the D.0 • (Pinanoe) 

shows that the transfer, order mas issued in consideration of 

applicants request for transr on completion of tenure • In 

K.Vdi. the term Public Interest is used to mean (i) Organiea 

tional Reason and/or (ii)Administrative Ground. Prom the 

disposal dated 29.1 .2001, it, there fore, clearly appears that 

the transfer order dated 13.11 .20 00 was not issued in Public 

Interest.. On this score alone, the order dated 13.11.20 00 is 

liable to be set aside. 

11 • 	That with regard to the statements made In 

paragraphs 12 to 14 of the uritten statement, the applicant 

reiterates his contentions raised in the proceeding paragraphs 

of this rejoinder and begs to rely upon the same. 



12. 	That with regard to the statements aade in para- 

graphs 159 16 and 17 of the vritten statement, the applicant 

states that the transfer guidelines are equally applicable to 

all employees and no discrimination is permitted • It is stated 

that In terms of para 10(1) of the guidelines, the following 

UD0 (Non teaching Staff) were transferred to accoinodate 

tenure cases in N . • Uegion. 

3l.o. 
&&o. Name asrredT  

I • Sri Narayen Cli • Das 	1zm Dii*t 	lbolobarra Vacanci w&s 
UDO 

(Transferred In Public interest) 

2. Sri Bis,ajit Clanda 

( Transrred on request ) 

Thoicharra JAia Dan .31. No.(2) 
was ti'anefé 
rred to his 
choice place 

on completion 

of tenure in; 

Therefore, the applicant ought to have been 

transferred to his choice place at U .0. 9  Calcutta, on completion 

of his tenure in N4.R • an request. in all other tenure caBes, 

transfer was done on request • *ien the applicant had never 

requested for transfer to U .0., DeThi, posting his to B .0., 

Delhi, in violation of the existing guidelines clearly esta 

bushes the ill motives of the respondents • From the facts 

and circumstances of the case, it is well established that 

since the lapses of the higher officials have been brought 

to the notice of the Hon'ble High Court by the applicant and 

the High Court has passed direction to initiate disciplinary 

-\ 

created by ,  
transferrinj 
3.1. No. (1Y 

proceedings against all of them, they out of sheer vindictiveness. 
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have been harassing the applicant in blatant violation of 

transfer guidelines and denying his dize clai* for posting 

to R.O., Calcutta t  on coupletion of tenure and six years 

service in the N.1.Region. 

13 • 	 That In view of what have been stated In the 

foregoing paragraphs of this re3oinder, the contentions of the 

respondents made in the written etatenent are liable to be 

rejected and the applicant is entitled to the relief(s) 

prayed for and the original application deserves to be 

allowed with cost. 

14 • 	 That this rejoinder is filed bonafide and in 

the interest of justice. 

I 

verification...... 



VERIFICATION 

1, Shri Tapan Kr.J Chakraborty, working as 

Assist ant in Kendriya Vidyalaya Sangathan, Regional Office, 

Silchar-5, applicant in the instant original application, 

do hereby verify th at the statements made in paragraph s 

\t3,4S,Itnof the rejoinder are true to my knowledge 

ile those made in paraaphs 'e 	9 o4 jL are true 

to my information derived from the records of the case 

and the rest are my humble submissions before this Hon'ble 

Tribunalij  

Signaturel 
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IN THE GAURTI HIGH 0OtJR 

t uigi Cou't of Aeaa, Nagaland, ?4eghalaya, 	ipur, riptna, 

Mizorasn & Arunaeal Pradesh ) 

CIVIL APPELULE SIDE 

Cii1 Rule No 91 of 198 ------ *____ 

ri Tapan Ki. Q1araboTty. 

•••••• 	_APPO,.1 
PetitiOner 

R espon dent 
Opposite Party 

Mr. B.C. Is 
Mr. 8 • ]X&tta, Advocate, 

Mr. K.M. Chowdbury. 
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oie by Office or Advocate Serial ]te Office notes, report, orders 
No • 	or proceeding wit)/signature 

S - 

17-8-98 	 before. 	
/7 

Hon 'bJ.e Mr • Ju at,i '  h5 .1. Singh. 

Heard learned councel for the parties • Pd.tiiioner 

as approached this court for an order quashing departmental 

proceeding which baa been initiated against him. 

It appears that the petitioner was posted as U .Da ASStt 

made certain note for the benefit of perusal by his superiors. 

7 In regard to advertising certain vacancies, the said note was 

to be finally approved by the respondent no • 6 1, the Assistant / 
- 	- 	- -J 

Commissioner. It vas after his approval that the advertiaei2enit 

was issued and appointments were made • As per the charge, the 

petitioner is said to be guilty enlarging the age limit for 

recruitment to the post and have also enbanceing the number of 

vacancies • If, what is said against the petitioner is correct 

then all the authorities including the respondent no 4 and 6 

who were the relevant officers to finally approved should also 

	

have been roped in disdharge, 	also however appears that only 

the petitioner and another Class III Officer, namely., the Office 

&perintendent have been made answerable for illegality resulting 

in the illegal appointment. These alone wld not reveal the 

actual role played by the officers in making illegal appointments. 

The respondents are therefore under obligalion to bold fresh, 

enquiry and initiate disciplinary proceeding against all the 
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persons concerned including the officers tk* who were responajb3.e 

for taking the final decision according terms of the advertie 

merit. 

i11 it is done, the proceeding initiated a€ainst the 

petitioner shall remain Stayed. 

A. P. 

-El 


